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..CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A No.64/2009
5 day of April 2009

Sri Bakul Dutta | ~ Applicant

By Advocate Mr. R. Sarma _
. Versus

The UOI & others . : Respondents

By Advocates Mr. G. Baishya, Senior C.G.S.C.
- Mr. B.C.Pathak, Standing Counsel for Central Sllk Board

CORAM: The Hon’ble Mr. Manoranjan Mohanty, che—Chalrman

1. Whether reporters of local newspapers may be _
allowed to see the Judgment? - - _Yes/No~
2. Whether to be referred to the Reporter or not? YesNo

3.  Whether their Lordshlps wish to see the fair .
copy of the Judgment ? Yes/No

Vice-Chairman
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CENTRAL ADMINISISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
0.A.No. 64 of 2009
6™ day of April 2009

Present: The Hon’ble Shri Manoranjan Mohanty, Vice-Chairman

Sri Bakul Dutta,
Son of Late Maniram Dutta,
Resident of Village — Rupnagar,
Police Station — Borhola,
District — Jorhat, Assam, Pin — 785 001
Applicant
By Advocate Mr. R. Sarma

Versus
1. The Union of India,
represented by the
Secretary to the Government
of India, Ministry of
Textiles, New Delhi- 110 001

2. The Chairman,
Central Sitk Board,
BIM Layout, Medivala Road,
Bangalore -560 001.

3. The Chief Executive Officer
and Member Secretary,
Central Silk Board,

BIM Layout Medivala Road,
Bangalore — 560 001

4, The Director, Central Muga
Eri Research and Training
Institute, Lahdoigarh,
Jorhat, Assam- 785 001

5. The Scientist {E],
Muga, Silk Worm, Seed
Organisation, Dispur,
Near Zoo Guwahati- 781 024

6. The Disciplinary Authority,
Central Muga a and Eni
Research Institute,
Central Sitk Board,
Jorhat, Assam- 785 001
Respondents

By Advocates Mr. G.Baishya, S;nior C.GS.C. :
Mr. B.C, Pathak Standing Counse! for Central Silk Board
D



0.A.No.64/2009
ORAL ORDER DATED 06/04/2009

Manoranjan Mohanty, Vice-Chairman:-

Applicant, while continuing as an employee of Central Muga Eni
Research & Training Institute under Central Silk Board, faced a punishment on
29.11.2006 and he preferred a Departmental Appeal, on 15.12.2006, addressed to
the Chairman of Central Silk Board.

2. Without hearing on his Appeal, the Applicant. on 20.06.2007, approached
this Tribunal with an O.A. No.174/2007; which was disposed of on 02.08.2007,
for want of jurisdiction of this Tribunal over Central Silk Board.

3. On 11.10.2007, a Memorandum was issued [by an Officer of Respondent
Organisation] to the following effect:-

“Sri B. Dutta, Technical Assistant is hereby informed
that order of his reduction to a lower stage in the time scale of
pay scale of pay issued by this office memo
No.CSB/MSS0/1/1/322/ES/PF-BD/543 dated 18.04.2007,
has been reviewed and in modification to it, his pay of
Rs.6800/- in the scale of Rs.5000-150-8000/- to be reduced
by one stage for 4[four] years w.e.f. 29.11.2006. Thus his
pay will be drawn at Rs.6,650/- w.e.£.29.06.2006.”

4. Applicant also approached the Hon’ble Guwahati High Court with a Writ
Application [WP[C] No.5449/2007]; which has been disposed of, on 16.01.2009,
 with grant of liberty to the Applicant' to approach this Tribunal; as by Govt. of
India Notification dated 22.04.2008 [during pendency of the writ application in
question] Central Silk Board has been made amenable to the adjudicatory
jurisdiction of this Tribunal. | | | |
5. After disposal of the aforesaid writ application on 16.01.2009, the
Applicant has approached this Tribunal with the present Original Application
[filed on 02.04.2009 under Section 19 of the Administrative Tribunals Act, 1985]
No.64 of 2009. _ :

6. Heard Mr. R. Sarma, learned Counsel appearing for the Applicant, Mr. G.
Baishya, learned Senior Standing Counsel for Govt. of India [to whom a copy of
the present O.A. has already been supplied] and Mr. B.C. Pathak, learned

D



Standing Counsel for Central Silk Board [on whom a copy of this O.A. has
already been served] and perused the materials placed on record.

7. At the hearing, Mr. R. Sarma, learned Counsel appearing for the Applicant
stated [a] that the documents, on which the allegations in the Charge-sheet were
based, were not supplied to the Applicant; [b] that the Respondents did not aﬁ'ord"
opportunity to the Applicant to be defended by a co-employee; [c] that no
independent eye-witnesses were examined in support of the allegations made in
the Charge-sheet; [d] that the Applicant was not given opportunities to cross-
examine any such witness; [e] that the Applicant was not allowed to adduce
defence witnesses and [f] that the penalty imposed on the Applicant was
disproportionate. He also submitted that the Enquiry Officer acted as a Presenting .
Officer. Finally he submitted that the Appeal dated 15.12.2006 of the Applicant
is still pending.

8. It is stated on behalf of the Respondents that all the points [specified in para
7-above] can be considered by the Appellate Authority and relief, as due and
admissible, can be granted by the Appellate Authority and that, therefore, the
matter need be remitted to the Respondents; who should consider the Appeal
dated 15.12.2006 of the Applicant and pass orders thereon.

9. It appears from the materials placed on record that after a preliminary
enquiry on 01.10.2005 and 04.10.2005 pertaining to an alleged incident dated
30.09.2005, the Applicant was charge-sheeted in a Departmental Proceeding on
02.02.2006 and the Applicant submitted his reply thereto on 13.02.2006;
whereafter an Inquiry Officer and a Presenting Officer were appointed on
24/15.02.2006. It appears the Applicant also faced another Charge-sheet on
27.03.2006, to which no reply was submitted by the Applicant. A Retired Judicial
Officer was, however, appointed as Inquiry Officer on 27.03.2006. Upon
.enquiry, a Report was drawn on 05.06.2006 and, an opportunity having been
given on 10/11.08.2006, the Applicant represented on 29.08.2006. Final Orders
were passed in the Disciplinary Proceeding on 29.11.2006. Thereafter, he filed
the Appeal on 15.12.2006.

10.  Since it is the positive case, on behalf of the Applicangthat the Appeal [of
the Applicant] is still pending and since all the points [now being raised on behalf
of the Applicant, as noted in para-7 above] can be effectively considered by the
Appellate Authority, this case is hereby disposed of, without any further waste

of time, with direction to the Respondents [especially to the Respon
0
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No.2/Chairman of Central Silk Board] to consider the Appeal of the Applicant
and pass a reasoned order thereon within a period of 120 days of the receipt of

‘copies of the order.

11. ~ Send copies of this order to the Applicant and to all the Respondents

[along with the copies of the Original Application] and free copies of this order

be also supplied to the Advocates appearing for the parties. -
2"

[Manoranjan Mohanty]
Vice-Chairman
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Cenrtral Administretivo Trfosunal

DISTRICT : JORHAT.

BEFORE THE HON’BLE CENTRAL ADMINISTRATIVE
TRIBUNAL (CAT)
GAUHATI BENCH, GUWAHATI.

*

. v
(AN APPLICATION UNDER SECTIQN 19 OF THE CENT@AL

ADMINISTRATIVE TRIBUNAL ACT, 1985)

Original Application Noé(/ .of 2009.

Sri Bakul Dutta .. .. Applicant

' - versus -

The Union of India and others.
respondents.

SYNOPSIS OF THE ORIGINAL APPLICATION

The applicant was appointed as Laboratory

Assistant on 12.11.1981 and he is discharging his

duties and responsibilities on .promotion. At

present he is a Technical Assistant. Sri Ajit Roy,

Assistant' Technician took a loan of Rs.6,850/-

- from the applicant and Sri Ajit Roy refused to

refund the same. On demand, of his loan amount,

Sri Roy allegedly reported on 30.9.2005 to Higher

authority a fanciful, manufactured and colourable
incident. No first Information Report was lodged

with police. The alleged incident happened at

Lahdoigarh, Jorhat, and at present the applicant.

is at Kaliabari (Boko). He purchased an iron tool
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(dao) for . his domestic use and kept-.inside the

~ tool box of hlS scooter for carrying home .
.fThe respondents issued memorandum on

1.10. 2005 for proposal to conduct an enqulry .of

aliehiht

incident dated 30.9.2005.. The respondents 1ssued
/‘—-’. .

memorandum on 2.2.2006 with the substance of

imputation of misconduct or misbehaviour @ and.

directed the appellant to submit written statement
of_his defence in 10 days. The appliCant furnished

the reply on 13.2.2006 requesting - the Inqulry

Commlttee to drop the proceedlngs as the matter 1s
-amlcably ~settled Dbetween Ajit Roy - and the
applicant The»' respondents issued :,another
memorandum on 27.3.2006 for the aforementioned

PENEEEE———-——

charges and directed to submit wrltten statement

in 10 days. They also issued another memorandum on

10/11-8-06 and dlrected to submlt the reply in 10
*—____._——————-“—'—“'-—

days. ..The_ appllcant submitted the reply .
29.8. ZOOGTW1th'request to exempt him“from charges.

The respondent passed an order on 29.11.06 with

major penalty of reductlon to a lower stage in the

time scale of pay by one stage for a perlod of

four years and he shall not earn his annual

increments of  pay during the said period fof‘

i
reductlon and. on expiry of the said perlod of

reductlon w1ll not affect the effect of his future-

1ncrement of ‘pay. The appllcant preferred

—appeal on 15.12.2006 before the Chalrman, Central

Silk Board, Bangalore, the Appellate Authority and

prayed for set aside the Order dated 29.11:2006.

The said appeal has not ‘been disposed of till .

date. The respondents 1ssued a . memorandum of

f_ll 10.2007 w1th modlflcatlon of- the pay in the-

‘>
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scale of Rs.5000 to 8000 to be reduced by one
stage for four years w.e.f. 29.11.2006.

-

' The alleged incident was never reported
before the Police Station. Copy of report reported
by Sri Ajit Roy regarding contents and context of

report not supplied to the delinquent. He was not

[

allowed for inspection of Original documents. No

assistance of - co-employee was afforded.

—

Independent eye-witnesses were not examined and

the delinquent was not allowed to cross—examine .
v o

the witnesses nor was allowed to take defence-

lﬁfﬂfﬁfﬁéi‘ Penalty inflicted is disproportionate

P e

to the alleged incident. The respondents were pre-

determined to impose such punishment. During

enquiry, ;gquiry Officer acted_ as__a_ Presenting
Officer. = The applicant preferred appeal on
15.12.2006 and the same is still pending.

The applicant prays for relief for set
aside and quash of memorandum/Order déted
1.10.2005, 3.10.2005, 2.2.2006, 24/25-2-06,
27.3.2006, 10/11-8-0¢, 29.11.2006, 10.4.2007,
11.10.2007. The applicant further prays for

service seniority, promotion and back benefits as

cohtemporary employees of similar designation have
already been upgraded by promotion and monetary

benefits have been provided.

Filed by

Filed on Z2..2:32\ . %QW\%WVHQ

(Sri Rajeswar Sarma)
Advocate,
Gauhati High Court.

(beACg DTl 7
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DISTRICT : JORHAT.

BEFORE THE HON'’BLE CENTRAL ADMINISTRATIVE

GAUHATI BENCH, GUWAHATI.

TRIBUNAL (CAT)

'

(AN APPLICATION UNDER SECTION 19 OF THE CENT@AL
- ADMINISTRATIVE TRIBUNAL ACT, 1985) .

Original Ap‘plicatidn Noééf .of 2009.

"; §

_ Sri Bakul Dutta .. Appliv-ca‘nt.

SI. No. .‘A;inekures_

I |
2. 2
3 3
4 4
5 5
6 6
7 7
8 8
9 9

- vVersus -

'The Union of India and others.

respondents.

LIST OF DATES

Particulars ' Page

| Money receipt dtd.14.8.03

_Memoraridum for attack with "
lethal weapon dtd. 1.10.2005

- 'Memorandum of enquiry into

incident dtd.3.10.2005

Memorandum dated 2.2.2006 for
proposal to hold enqu1ry

‘ Reply of Memorandum dtd 13. 2 06

~ Order of Enquiry dtd.24/25-2-06

Order dtd. 24/25-2-06 for
appointment of Presentmg Officer.

*Memorandum for holdmg Enqulry
dtd. 27.3.06

' Memorandum for report for duty
dtd. 30.6.2006

/'4

%
4



Centrat Administrative Tribunal
02 APR" 2009 :
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S No. Anrlexures -

10.

- 11,

o

13,
14,
15.
16.
7.

18.

10

1

12

13

14

15

16

17

18

Filed on Zli2lo

" Particulars . Page

Memorandum for appearance before
- Enquiry Officer dtd. 10/11-8-06-

Reply of Memorandrlm dtd.29.8.06

Order of major punlshment dated
29. 11 2006 *

Preference of appeal before the -
Appellate Authority dtd. 15.12.06

Memorandum of Reduction to a lower
stage dated 8.4.2007 -

'Order of Hon’ble C.A.T. in O. A 174/07
dated 2.8.2007. ,

- Memorandum of Notiﬁc'ation _
- dated 11.10.2007

Notification of 'Ce'ntral Si-lk'Board
dated 22.4.2008

' Order of Hon’ble Gauhati High Court
dated 16.1.2009.

" Filed by-

(Sri Rajeswar Sarma)
Advocate,
Gauhatl ngh Court

P e sron
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TRIBUNAL (CAT)

GAUHATI BENCH, GUWAHATI.

0~

(AN APPLICATION UNDER SECTION 19 OF THE CE&T@AL

SL.No.
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ADMINISTRATIVE TRIBUNAL ACT, 1985)

Original Application No... é C/ .of 2009.

" Sri Bakul Dutta .. .. Applicant
- vVersus -
The Union of India and others.
respondents.
INDEKX
Particulars Pages.
Original Application ' |— 23‘
Verification. | 24 o
ANNEXURE - 1 : 25
ANNEXURE - 2 Q26
ANNEXURE - 3 27
ANNEXURE - 4 A¥-4F
ANNEXURE - 5 L3 -8B
ANNEXURE - 6 Ly
ANNEXURE - 7 52
ANNEXURE - 8 $3-32
ANNEXURE - 9 73
ANNEXURE - 10 Th ~%2
ANNEXURE - 11 22 -gnT
ANNEXURE - 12 % -9z
ANNEXURE - 13 | 9% -9¢

ANNEXURE - 14 93 ~9g
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A ywahati Bench \
S1.No. Particulars Pagesv.
17. - ANNEXURE - 15 a9
18. ~ ANNEXURE - 16 6D-10%
19. ANNEXURE - 17 toy- 103
2. ANNEXURE - X8
Filed by

Filed on 22 2.5 %ﬁ emnd W

Sri. Rajeswar Sarma)
Advocate,
Gauhati High Court.
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DISTRICT : JORHAT.

BEFORE THE HON’BLE'CENTRAL ADMINISTRATIVE
TRIBUNAL (CAT)
GAUHATI BENCH, GUWAHATI.

Wy
“Th
p 2t

Orig}nai Application No(/ .of 2009.

IN THE MATTER OF :

An application under Section 19
of the Administrative Tribunal

Act, 1985.

IN THE MATTER OF :
Sri Bakul Dutta,

Son of Late Maniram Dutta,
Resident of Village- Rupnagar,
Police Station - Borhola, e

District — Jorhat, Assam.gn- 7&So2)

...... w.. . APPLICANT

1. The Union of India,
Represented by the '
Secrétary té the Government
of India, Mlnlstry of

. 7
Text;les, New Delhi. p|N~ \)moo\ -

2. The Chairman,

Central Silk Board,
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- Guwahati Bench

BIM Layout, Medivala Road, A
Bangalore. piN S &< e\_if

'3.v The Chief Executi#é‘Officef
and Member Secretary, 4
Central Silk Board ‘

" BIM Layout Medlvala Road

v)/,

Bangalore. gy Yoo q'\v

4. The Director, Central Muga
Eri Research. and Training
Institute, Lahdoigarh,

: o Q,P//
Jorhat, Assam. RN 7 g @o)

5. . The Scientist (E)}'
Muga, -Silk Worm, Seed
Organisation, Dispur, . | %

‘Near Zoo Guwahati. Ry 7“2\02_q>6

6. The Disoiplinary'Authority,
Central Muga‘and Eri
Reséarch Institute,'
Central Silk Board “ - .u///
Jorhat, Assam ?|N ’78&00\""/

RESPONDENTS'.

"DETAILS OF THE APPLICATION

1) Pérticulars  of the Order against which  the .

application'is made
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The application is made for issuance of
an order in the nature of Mandamus and/or of a
certiorari/direction/order to set aside and quash
the impﬁgned memorandum dated 02.02.2006,
27.3.2006, 10.8.2006 and order under Memo
No.CSB/CMER & TI/15(II)/2005/FIR/5511 dated
29.11.2006 passed by the Director/Disciplinary
Authority, Central Muga Eri Research and Training
Institute, Central Silk Board, Ministry of
Textiles, Government of India,_Ladohigarh, Jorhat,

Assam.

2) Jurisdiction of the Tribunal

The applicant declares that the subject
matter of the order against which he wants
redressal 1s within the jurisdiction of the
Tribunal under Notification dated 22.4.08
published Dby '~ Ministry of Personnel, Public
Grievances and Pensions (Department of Personnel

and Training), Government of India.

3) Limitation

The applicant further declares that the
application is within the limitation period
prescribed in Section 21 of the Administrative

Tribunal Act, 1985.

‘9
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" 4) Facts of the Case :-

4.1. : That the applicant is a citizen of India

by birth and the permanent reSident of v1llage Rup -

Nagar, P.O. Borhola,‘vP.S. Borhola, District -

Jcrhat/fAssam, and as such is entitled to rights,

privileges and protection under the Constitution

of India and laws framed thereunderl

'4;2, g That the applicant was gualified to be

app01nted in the -post of Laboratory ASSistant and.

he was appointed on 12.11,1981 " and pcsted. at
Titabar. The applicant is energetic,"dynamic,v'

obedient*and loyal to the service and because cf'

all such qualities the applicant was promoted from

time to time since 1981 and.discharging‘his duties

.and respcnsibilities as Technical Assistant = at

' CentralfMuga, Eri Research and Training Institute,

Lathigarh The applicant* was discharging such’

'capa01ty since 5.6. 2000 at’ Lathigarh and during

'his stay at Lahd01garh he came into contract w1th

Sri Ajit Roy,< Assistant"Technician 'and both

started llVlng together on rent. Sri Ajit"Roy

during stay together took loan of Rs.6, 850/— from

the appllcant on 14.8: 2003 and on receipt of the

(%E )ﬁLQQ{‘QQ;,QZTﬁ

uwahatc Bench j
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said amount from the applicant SrigAjit»Roy issued;

a handnbte on revenue starip,  acknowledged ‘having

received.
A copy of the acknbwledgement dated
14.8.2003 signed and issued by Sri
Ajit Roy 1is annexed hereto and
marked as Annexure-1l.

4.3. That during the month of August 2005'in

.ébsence’ of the applicanﬁ in reﬁtb premiéééy' an
incideﬁf_of theft happened‘and the app;iéant a bit‘
‘suspected upon - Sri‘ Ajit  Roy._ .resultedv
misunderstanding of each bther and fhey decided to
live Separately from the month of Sepfember 2005

and achrdingly they were living sepérately.

4.4; That Sri Ajit Roy?" A$Sistant  Techniciaﬁ' of
Centrél Muga Eri Research‘and Trainingilﬁstitﬁtef
Lahdoigah allegedly alleged’:tﬁaﬁA the ap?iiéaht
watta&Kéd_Sfi Ajit Roy‘with a‘éharp.weapdn (déo} on
36.9Q2005 and accordinglyl»the ‘Director_ issued a
'memqrandum,on 1;10f2005 and pféposed tovéonduct an
enquiry_of_thevincidenf of 30.9.2005 to find out
the facts; It needév to mention that no- First_
Inforﬁatioﬁ Report was lodged Dbefore the poligéf

station | for alleged} incident ,and ' applicaht

-
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demanded a copy of complaint submitted by Sri Ajit
Roy to the respohdent but the same has not been

furnished till date.

A copy of memorandum dated 1.10.2005

is annexed hereto and marked as

Annexure-2.

4.5. That the Deputy Director of the Central
Muga Eri Research &‘Training Inétitﬁte, Lahdoigah
issued a memorandum on 3.10.2005 stating inter
alia that the inquify committee felt necessary for
énquiry into'ﬁhe incident that took place near the
main gate'of'thé Institute on 30.9.2005 between
the applicant as well as Sri Ajit Roy and directed
the \applicant and others to éppear, before the
inquiry committee on 4.10.2005 for inquiry- into
the case withqut fail. o

A copy  of . memorandum dated
30.10.2005 is annexed hereto and

marked as Annexure-3.

4.6. That the.Director issued a memorandum on
'2.2.2006 proposed to hold an inquiry"agéinst_the
appliéant er imputétions of the misconduct or
misbehaviouf in respect of which the inquiry is

proposed to be held and the applicant was directed
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to submit his written étatement of defence and

whether the applicant desire to Dbe heard in

person.
‘A copy of memorandum dated 2.2.2006
is annexed hereto and marked as
Annexure—4.

4.7. That the appliéant on receipt = of

memorandum has gone through the contents made

thereupon and ‘submitted his reply on 13.2.2006.

inter alia that the allegation levelled against

the applicant~‘ is  based Qh no facts and’

,circumstaﬁces - and the whole incident is
manufactured, coLourable and concocted. Being the

applicant honest 1is nowhere involved in such

incident. However tendered apoiogy before Ajit Roy'

and requestéd the Director not to proceed further
of the proceeding as the relationship between Ajit

~Roy and the appllcant are amlcably settled.

A copy of reply dated 13.2. 2006 is

annexed hereto and marked as

Annexure-5.

4.8. That the Director passed an order on
24/25-02-2006 where an inquiry is being held

“against the applicant to inquire into the charges

22
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leveIled against him.. Accordingly, Dr. P.K. Kakatl,

Deputy Director, Central Muga, Eri Research and

' Training Institute, Lahdoigarh, was appointed -as

the Induiry authority. The Director passedﬁanether

order on 24/25-02-2006 where Sri M. R. Das,
Assistant Director, Central Muga, Eri Research and -
- Training Institute, Lahdoigarh was appointed as

‘the Presenting Officer.

Copies of order dated 24/25-02-06
-appointing Dr P. K. Kakoti and Sri
M. R. Das as ‘the Inqulry Authorlty

and the Presenting' Officer are

annexed hereto ~ and = marked  as

Annexures-Grand 7, respectiveiy;

4.9, That the Director issued a memorandum on

27.3.2006~ihter alia that the_Director.proposed to
hold an inquiry for imputation of misconduct or
misbehaviour in respect of‘which:the.inquiry is

set out‘ahd.the applicant was directed to submit

-the, written statement of,'memerandumv'in his

defence.

A copy of memorandum dated 27.3.2006
1e annexed hereto‘ and marked ‘as

Annexure-8.

B
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4.10. That the Director of Central Muga, Eri
Research and Training Institute in short CMER & TI
issued a memorandum dated 30.6.2006 inter alia
that in pursuance to Centfal Office Memorandum
datedv10.4;2006, the applicant stands relieved at
Lahdoigarh, Jorhat and advised to report for duty

to the Assistant Director, Muga Silk Worm Seerl

Production Centre, Kaliabari in the district of

-Kamrup, Assam within the admissible joining time
- —— T

and at present the applicant 1is discharging his

duties and responsibilities at Kaliabari (Boko) in
N ’_—’\——/—/

the district of Kamrup, Assam.

A copy of memorandum dated 30.6.2006
issued by the Director is annexed

hereto and marked as Annexure-9.

4.11. That Sri P. K. Thakur, Inquiry Officer
issued a memorandum on 10.8.2006 stating inter
alia that the inquiry Officer has examined 5
witnesses but the delinquent was not allowed to
cross-examine. Further Dr. P. K. Kakoti was
appointed as'the Inquiry authority by order dated
24/25-02-06 whereas Sri P. K. Thakur conducted the
inquiry officer without any pre-intimation to the

delinguent. The inquiry Officer did not allow the

N,

N

é
|
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delinqueht‘to take assistan@éfromthé céfemplpyéé,
. Thé déiinquént was not allowed to také‘his‘defence
- and nofl allowedblto have insﬁeétibh off'original
;documeﬁts' aﬁd és éuch' the' findings,’of \inquipy
officer is perverse and viblative'in,léw.
A copy of inquify lreportl dated
’i0711;08—2006 is annexéd hereto and

. marked as Annexure-10.°

4.12." (That the appiicant filed a.fepreSentatioﬁ4
vonv 29.08.2006',$tating interl_alia :that no ‘sugh'
incideﬁt, habpened though the ianify officer‘
submittédrfhe report anduthe'delinQueht has.nqt.
cqmmittéd ,anf ndScdnduct or fndsbehaviur‘ ahd
_ferveﬁtly requeSted td free him'frbm Chafgés és,
theappiicant.has gréat finénCial leigationzand
burdeh dué to his school going éhildren_as éer&icé;

is'thé.earning source of the applicéﬁﬁ}, |
| Agcopy of representation répfésénfed'

on 20.8.06 is annexed hereto and

' marked as Annexure-11. L \

4,13. That ‘the Director/Disciplinary*authority
passed an order on 29.11.2006 inter alia that the

~disciplinary authority‘arfived to the‘cohclusion
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‘that the component charges proved’ égainst_ theA

delinquent in. the case are extremely serious in

nature and constitute serious misconduct on his

part and,-vhas " failed to maintain - absolute

integrity, had acted a manner which is unbecoming:

of Government Sérvant and inflicted major-penalty

of reduction in a lower stage in the time scale of -

- pay by dne'stage>for a period of four years and

the applicantvshall not earn his annual increments
of pay during  the period of reduction.-It may be
noted that prior to passing the majdr penalty the

applicant was not afforded the opportUnity of

personal hearing and aé such the order passed on
29.11.2006 1is perverse, arbitrary, contrary and -
defiance of logic and the same is liable to~bexset:

aside and quaShéd.

A copy of order dated 29.11.2006 is

annexed ‘hereto  and. marked - as

'Annexure-12.

4.14. ' That the applicant preferred an appeal;on.

15.12.2006 before the appellaté authority that is

the Chairmén, Central Silk Board, ,Bangalore' and

~ the copy of,the.appeal was. also forwarded to the

_Director/DisCiplinary authority stating inter alia -

2¢

(2ot SDeestes



El

12 fmamhmaﬁw? '.

Centralﬁdmi;ﬂstmm Trbunal
02 AR 2009

- Guwahati Bench . )

. thét the.inquiry'conducted by.the inquiry Officer
were'not_as per the established procedure of law.
During the coufse of inquiry, the delinquent was
not ‘allowed to cross-examine. Furtﬁer the
delinquent should have beeﬁ given défeﬁce to take
the assistance of the legal'préctitioner but that
opportunity was not given to the applicant.
Further the delinquent_was not given opportuﬁity
to have'inspection of original documeﬁts.

A copy of thé“ appeal dated
15.12.2006 is anneXed hereto . and

P

marked as Annexure-13.

4.15. That, the applicant categorically states
that no Such incident was happened on 30.9.2005
though allegedly alleged against the épplicant and

the total ‘story is colourable, manufactured and

concocted. In his reply on 13.2.2006 that he

carried a dao and kept in the tool Dbox in his
- scooter and the said‘dao was branded/new purchase
fromvthe bpen market for his domestic use &nd not

for malafide intention'fér criminal offence.

4.16. That the applicant joined services in

1981 and since.vthen till date he was promoted
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several times due to his integrity, loyalty and

honesty. Besides the applicant was allowed to‘draw
time scale of efficiency bar as and when fell due.
Though incident was not' happened still‘ the
applicant amicably settled the lmatter with the
concern person and the alleged incident was never

"reported before the police station nor the

, respondents reported the same and as such the_

respondents should have not initiated the

disciplinary proceedings against the'applicant;

4.17. That, the applicant filed an application

under Section 19 of the Administrative Tribunal

Act, 1985 on 20.6.2007 before this Hon’ble

Tribunal being Original Application No.174/2007
and the said Original'Application was dismissed on

2.8.2007 for want of jurisdiction.

P s —
A copy of order dated 2.8.2007 in
O.A. No0.174/2007 is annexed hereto
and marked as Annexure-14.

4.18.  That, the Scientist-E of Muga Silk Worm

Seed Organisation,' Central Silk. Board, issued a

memorandum on 11.10.2007 informing the applicant

that Order for his reduction to a lower stage in

s

<§2>;;Ac>ech£§*‘5;;
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the time scale of pay has been rev1ewed and in

:lnodlflcatlon @f it his pay of Rs. 6, 800/— in the

scale 'of 5000 to 8000 reduced’ togone stage for
: . . 5 i
C i

fouf yearé' w.e.f. 29.11.2006. The ‘applicant 1is

nallowed to draw' his pay at Rs.6,650/- w.e.f.

- 29.6. 2006 ‘and no increment 1s allowed to be drawn

since 29.6.2006.
A copy of Memorandum  dated
11.10.2007 issued by Scientist E in

~annexed hereto and  marked  as

Annexure-15.

filed a ‘Writ petition on 9.10;2007 being WP(C)

No 5449/2007 under Article 226 of the Constltutlon
of India vchallenging -the legality, valldlty and

propriety_of Memorandum dated 2.2.2006, 27.3.2006,

°10.8.2006 and. 29.11.2006.

'4.2D. . That, the applicant states that .during

~ the pendency of the writ petition being WP (C)

5449/2007 before the Hon’ble Gauhati High Court,
the vaernment'df India published a‘NotificatiQn

on 22.4.2008 whereby, the Central Government

‘A

 specifies first day of.May, 2008 as the dayg onn

uwahatr Bench : }

-.4.19.  That the applicant as a writ petitioner |
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and from which the provisions of Sub-Section 3 of
Section 14 of the Administrative Tribunals Act,
1985 shall apply to the organizations includiﬁg.
'Central»Silk Board.v | |
A copy of .NotificatiOn dated
22.4.2008 | published. | by - . the
Government of Iﬁdia is énnéxed

hereto and marked as Annexure-16.

4.21..__ That, the applicant sfatesbthat(the writ
petition being WP(C) No.5449/2007‘ éaﬁe up for
hearing on 16.1.2009 before the Hon’ble Gauhati
High Court_and upon heariﬁg the parties and Oﬁ
bringing the Notification dated 22.4.2008, the
writ pefition_stands disposed with liberty to the
petitionér to approach thé 'Hon’ble Central
Administrative Tribunal, Gauhati Bench, in reépect
of his grievances raised in his writ petition. In
the event of approaching been_made, the'TribunaI
shall condone the delay,l if. any, taking into
account the fact that the petitioneﬁ was purSuingv
his femedy, before the' Hon’ble Court and ﬁhe
thificétion”déted 22.4.2008 was issued during the

pendency of the writ petition.
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A copy of order dated 16.1.2009 in
WP'(C) No.5449/2007 is.annexed hereto

and marked as Annexure-17.

4.22. | That, the applicant':states‘ that the
Respondents " have promoted .theﬁ ~contemporary

employees who joined along with the applicanteto

the higher scale of .pay on the other hand ‘the
,applicaht' have not been promoted to - the next
~ higher grade, thus, the ‘respondents - notf_bnly‘

inflicted major punishment Dby redueﬁion of

increment' for' four years but 'alsof illegally
wiphhela hie.promotion to the next”higher“grade;
The‘applicant'isAentitledpto-prometioﬁ énd‘eerViée
SehiorityeetherWise, fhis will pot Only'effectehis

career but also his promotion.

5) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 ‘For that, the applicant 'categoiiCally

states that no such incident was happened

on 30.9.2005 though allegedly alleged

“against the applicant and the total story

is colourable,  manufactured - and

concocted. In his reply on 13.2{2006 he

cartied a iron tool (dao) and kept in the

. w9
h
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tool box of .his scooter and the said dao

was branded/new purchasedvffom the open

market for his domestic use and'hot!for
malafide intention to . commit criminal

offence.

For that, the applicant joined'se:vices
in 1981 and since then he wes‘prometed
several times due to his ’integrityf

leyalty and honesty. Besides, = the

applicant was allowed to draw ‘time scale
of efficiency bar as and when fell due.

No incident happened)'still the applicant

l\l)

amicably settled the matter with the’

concerned person and the victim in the

‘alleged incident never .repofﬁed"the

matter before the police Station nor the

,reepondents did the.same aﬁd_as eech the
erespondent ]ShQuid have noti,initiated
 diseipiinafy' - proceeding ‘agagnsﬁ | the
'applicant., R -

bFor‘,that, the.vrespondents sheuld. have

furnished a copy of report reported by

Sri‘Ajit Roy regarding the contents and

not been supplied and as such »the

‘centext of the report but the same had

1\

17 s wematT e o
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disciplinary authority initiated the
proceeding behind his back and such
proceeding is not under the established
procedure of law. During the course of
disciplinary proceedings the respondents
were approached by the applicant. for
inspection of original documents but not
allowed to inspect the same, even the
applicant was not furnished with the
photocopy of'the documents, so that, he
could be enabled to take his defence but
was refused.

For that, it was the duty -of the
disciplinary authority to give the
assistance of the co-employee so that the
delinquent can take proper defence in his
case but in the instant case the same was
not found. The disciplinary proceeding
started with the interested witnesses for
the Central Silk Board but no independent
eye witnesses were examined because of
the‘fact, no such incident was happened
and even the delinquent was not allowed
to cross-examine the witnesses. He was

not allowed to take defence witnesses.
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For that, before passing the award of

major penalty, the respondents should
have given an opportunity of personal

hearing to the delinquent and that

opportunity was not afforded to the

'applicant. The major penalty inflicted

upon the applicant is fully uncalled for,
uﬁjust unreasonable. and defiance ofologic
and the penalty 1is disproportionate to
the alleged incident happened. The

respondents wefe vpre—determined to

'inflict the majoropenalty and subsequent

proceedings are of mere formalities, for
that. the Direcﬁor while inflicting the
major punisﬁment upon the apolicant has
not applied his own mind and just carried
forward 'the findingé of. the Enquiry

Officer.

For that, during the course of enquiry -

proceeding the. applicant *found that the

Enquiry Officer many a times acted as

presenting officer which is barred by

law. The applicant preferred'the'appeal

on 15.12.2006 before the Appellate
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Authority, 1i.e. the Chairman, Central

\

54
k&

Silk Bbard; Bangalore, which should have

been considered favaourably and thé said
éppeai‘ is sﬁill_.péhdiné, ﬁill  daﬁe.
 Meanwhile, the reépondent ~ -is$ued
Amemorapdum’ on i8.4.2007, 'reduction‘lto
lower stage erm.pay scale of‘Rs.SOOO-to
8000 to lower scéle, senior FA;spale‘éf
_Rs.4,500 to 7,OOOK VSubséqueﬁtly, ahother
.  mémo#andunl was issued on _11,10.2007: by

-_ﬁddification of - ‘Memorandum ‘ldéted

f18.4.2007 whereby; the'appiiéant’s‘éalafy
is fixed in the scale of Rs.5000 to

'Rs.8000.

For‘ ‘that, thev;~respgndents . had ‘ not
-considered the adverse effeét. of the
.applicant by passiﬁglthe impugneéJOrder
’tobreduction\by oﬁe stagevfor fQur years

w.e.f. 29.11.2006. Thus, the order -is

iilegdl_and‘ultra vires and liable to be

set aside and quashed.

6) DETAILSFOF THE REMEDIES‘EXHAUSTED
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The bapplicant declares that -heM h;;
avaiiedvof all'the.remédies availablé to him by
~préferring appeal on 15.12.2006 ’ before the
.apﬁellate authbrity' ana sﬁbsequently épproached
several times in différent éccasions fdr disposal
- of the 'same but is pending £i11 daté. He has no

other efficacious alternative remedy available to

him except to file this application:

7). MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY

OTHER COURT

The applicant filed Original Application

No.174/2007 on 20.6.2007 and the said application

34

. was dismissed on 2.8.2007 for want of jurisdiction

(Annexure-14) . Further, the applicant filed a
writ petition - on 9.10.2007 being . WP(C)
No.5449/2007 before the Hon’ble Gauhati High-Court

and the Hon’ble Court disposed of the writ

petition on 16.1.2009 in WP(C) No.5449/2007 with -

liberty to the petitioner to approach the Central

Administrative Tribunal, Gauhati Bench in respect

of his grievances. (Annexure-16)
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8) - RELIEFS SOUGHT - |

In view of the . facts mentioned . 311 the
-appllcatlon, the appllcant prays for the follow1ng~

. :rellef(s) to set aside and quash 1=

8.1 " Memorandum dated 1;10;2005jkAhnexﬁre—2)
8.2 Memorandum dated 3.10.2005 (AnnéXuie—3j
8.3 Memorandum datedv2;2.éOQ6*kAnpexure—4)
8.4 A' Order dated 24/25-2-06 '<,Arinexu.re5_6)"‘

8.5 K . Order dated 24/25-2- 06 (Anne‘xure—tv’/)i

8.6 ‘Memorandum dated 27.3.2006 (Annéxure—B)
8.7 . | Memorandum dated 10/1148—06 (Annexuréélo)
8.8 a »fbfdef dated 29.li,O6i(AanXuré¢12)' |

8.9 'f " Memorandum dated'10;4.2007‘(AnpéXure—14)

§.10  Memorandum dated 11.10.2007 (Annexure-15)

8.11 | That vthe applicant prays for 'sarvice
seniority, promptipn'ahd back‘pehafifsbas
pqntemporary l employees j of .similaf
dasignatiohsvhave a;feady beap upgraded

with promotion and monetary benefit.

9) iNTERIM okDER, IF ANY, PRAYlED' _1;03" ,

Pending final _ depision : 'pn : the
applicatipn, the applicant seéka tha ‘following
relief(s):: |

9.1 Memorandum dated 1.10.2005 (Annexure-2)



9.2 'Memérdndumldéted 3.10.2005 (Annexurg—sj..

9.3 Memorandum dated 2.2.2006 (Annexure-4) |

9.4 -Order.datéd’24/25¥2—06 (Annexurefﬁs

9.5 Orderl_d.ate..d 24/25-2-06 (Annexure-7)

9.6 .Memorandum:dated 27.3.2006 (Annexuref8)

9.7 Memorandum dated 10/11-8-06 (Ann;xureflO)

9.8 'Q.rder dated 29.11.06 (Annexure-12) |

9.9 Meﬁéranduﬁ dated 10.4.2007 (Annexure—i4)

9.10 Memorandum"dated 11.10.2007 '(.An'néx,g£e—15>
ore Sy favapomson O |

10) | This .application ‘is filed  through

advocate.

'11) Particulars of Indian Postal Order

(a) ‘I.P.0. No. - 2,956 Hob ST

(b) Date of issue : . 2F - = XG’@&“
(c) Issued from : PO GguyOqN@QD‘
(d) Péyable at : Q&Don{piyeA\O\

12) LIST OF ENCLOSURES

(1) Memorandum'of application.
(2) ANNEXURES
(3) ‘Vakalatnama

(4) Indian Postal Order (I.P.0O.)
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VERIFICATTION

I, Sri Baku.l- Dutta Son of La_t‘e- Maniram
Dutta, agéd'abéut 49 years, Hindu by religion; by
occupation Service, resident of viilagé Rupnagar,
Post Office-Borhola, Distriét - Jbrhat, Assah do'
hereby Qefify that the contents of paragraphs
’\\v‘,LT'3>"‘";L'S\/‘°L§\ﬂ are true to my knowledge

and paragraphs L‘tz‘ﬁE %&‘LT A*\)C?,.’\”"Ll\g L\’Q-"‘?"’

fﬁ&%?r?lbelieved to be true on legal advice and

that I have not suppressed any material fact.

Date: 22 March 2009 ’Qzéaéxy{zysgg éZ)&kQJh\

Signature of the appliéant;

Place : Guwahati.
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CENTRAL MUGA AND ERI RESEARCH
& TRAINING INSTITUTE

ChNTRAL SILK BOARD

Ministry Of Textiles : Govt. Of India
Lahdoigarh -785 7 00 Jorhat (Assam)
' Dalcd 03.10.2005

M’EMORANI)UM |

Sub: Inquuy into the Incx.!cncc took placc near the main ;,ch of the Inshtulc on

f i 30.09.2005 - regar ding. _ y :

S | ! ‘ ‘ L

The Inquuy Committee. felt necessary 10 pusent the following

Officials/1 ‘SFWs,* CMER&TI, Lahdoxga'h for inquiry iinto the incidence that took place near the”
main gate of the Institute on 30.09.2005 in between Shi Bokul Dutta, Technical Assistant & Shri

Ajit Roy, Assxstam Technician of this In.mrutc

Shri Bokul Dutta, chhmcal Asmmnt CMER& T Lahdong,uh
Shri Ajit Roy, Assistant Technictan, CMER&TI, Lahdoigarh
* sha K.K.-Doley, Chowkidar, CMERST], Lahidoigarh
* Shri Mohan Das, Chowkidai, Civ {ER&T], Lahdoxg.uh
_ Shri Narayan Malanta, CMER&TI, Lahdoigarh
~ Shri Pulin Hazanika, T SFW, CMER&TI, Lahdoigari
Shri Bhupen Borah, TSFW, CMER&T], ‘Lahdoigarh
Shrx Purnananda Baruah, TSFW, CMER& TI, Lahdmg,arh

.*i.s»soH

-

0 AW

' . They are hcrcby directed to appear before the Inquiry Coxmm(tcc on 04.10. 7005
a1 3.00 p m. in the Conference Hall of thus Institute for inquiry into-the case wﬂhout fail. :

(Dr. P
DEPUTY DIREGTOR

\

*01 ‘Shii Bakul Duna, Technical Assistant, CMER&TI, Lahdoi
gzuh
02. Shid Ajit Roy, Assistant Technician, CMER&TI, Lahdoigarh o 'mﬁm‘“jﬂ"aﬂ
03. Shri K.K. Doley, Chowkidar, CMER&TI, Lahdoigarh *
. 04. Shri Mohan Das, Chowkidar, CMER&TI, Lahdoigarh R
- 02 M8 200

05. Shri Narayan Mahanta, CMER&TI, Lahdoigarh
06. Shri Pulin Hazanka, TSFW, CMER&TI Lahdoigauh
wmtﬂ'a

07. Shri Bhupen Borah, TSFW, CMER&TL, Lahdoigarh
' uwahan Bench -

08. Shn PunwmndaBaruah, 'I‘SFW, L‘MEI?&TI Lzhdoigarh
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TRAINING INSTITUTE

CENTRAL SILK BOARD

Mmlstry Of Textiles : Govt. Of India
Lahdoigarh -785 700

.| Ph.No.233551 32335528 "~ Jorhat (Assam)
No CSB/CMER&'I 1/15(11)/2005/14 IR/?/ o0& Dated 02 02. 2006

CONFIDENTIAL

e .
v-:t_‘_?w.‘.. PO

_ .mg@gq:mm MUGA ERI RESEARCH &

MEMORANDUM

: The undersigned proposes to hold an inquiry agamst Shu ,
Bakul Dutta; Technical Assistant, Centrai Muga Eri Research & T raining . .
Institute, Lahdmgharh Jorhat (Assam) under Rule 14 of the Central Civil

"“Services (Classification, Control and Appeal) Rules, .1965. The substance .

" of the unputatlons of misconduct or misbehaviour in respect of which the.

inquiry is proposed to be held is set out in the encloscd statement of
‘articles of charge (Annexure- I). A statement of the imputations of
. misconduct’ or ‘misbehaviour in support of each article of charge is
~enclosed ‘(Annexuré-1I). A hist of documents by which, and a list of
thnesscs by whom, theé articles of charge-are proposed to be sustamed are.

also enclosed (Anne\"ure T & V).

*2. Shri Bakul Duwta is directed to subnnr within 10 (ten) days
~ of the receipt. of this Memorzodum a written siatemeat of his defense and
also to state whether he desire;s to .)e heard in p*rson o

R n\ ¢
©”

3. He is mformui that an mquuy will bc held only-in respect
of those amcles of charge as are not admitted. He should, thelefore .

speclﬁcally admxt or den) each article of charge

4. - .Shni Bakul Durta 1S further, mformed that 1f hc does not.
submit his written statement of defence on or before the date specified in
para 2 above, or does not appear in person before the Inquiring Authority
‘or otherwise fails or refuses to comply with the provisions of Rule 14 of . .
the CCS (CCA) Rules, 1965, or the orders/directions issuzd in pursuance
‘of the said rule, the Inquiring Authox ity may hold the inquiry against him

ex parte _

;o | | | -
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5  : T Attentmn of Sxm Bakul Durta 1S mv1ted to Rulé 20 ot the -

Céntral Civil Services (Conduct) Rules, 1964 under which no Government ..~
“sefvant shall-bring or attempt to-bring any: polmcal or outside influence to. -
'.bear upon any supenor authority to further his interest in respect of matters

pertammg to his service under the Government If any representanon s

received “on his behalf from another person in respect of any matter dealt:

‘with .in these proceedings, it will be presumed that. Shri Bakul Dutta 15~ -
aware of such a representation and that it has been made at his instance and:

action will be taken against him for wolatlon ‘of Rulc 20 of thc CCS

(Conduct) Rules 1964.

6. ~The receipt of the Memorandum may bfé‘aokndWlé‘dged. o

~ Encl.: As Above. - _ T e

'—(R Chakravorty) *
~ DIRECTOR

To : o
Shri Bakul Dutta -
. Technical Assistant
Central Muga Eri Research &
* Training Institute,
' Lahdoigarh, Jorhat (Assam).

"B S ek 0 r—
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~Guwahati Bench 3 - ANNEXURE-]

' ARTICLES OF CHARGE PQAMED AGAII\ST SHRI BARUL DUTTA
TECHNIC AL ASSISTANT CF\TI'RAL -MUGA ER] RF QEARCH & :

: TRAINING Il\STITUTE LAA‘}DOIGARH J()RHAT (ASSA\I)

" ARTICLE -1

Shri Bakul Dutta Technical ASSIStanl Centra-l Mligé 'Evri'

. _ReSearch & Trammg Insiitute, Lahd}o‘_xgarh Tmhdt ( /\ssam) has

entered into gross moral mi sconduct of tatal anaek to Shri Apt Rov,

A531stant Techn'cxan and a‘rtenmted to mundel Shri Nalayan

',.Mahanta, Chowkxdar CME R&TI Lah_doigarh The sald acts of -
'dlsorderly behawour commltted bv Ihe | sa1d Shn Bakul Dutta v'.

' -eonsmute senous mlseondum on hiS paﬁ He has thus fa1] to maunam ‘

-

"'_absolute mtegrxty and h:a< acted in" a manner wlnch 1S qulte
unbeeommg of a Gowt. Servant thereby eontravemng Rule ?(1) (1) (iii) -

2 'and Rule 3-C (23)(10)(4) vf CCS (Conduct) Rules 1964 Hence the

. charge.
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_Statlon, Boko to "Icchmca] '>erwcc Ccnt]c Nﬁnra «Swas*:gal Assam under

Nauonal Svnculture Project, Jorhat Assam s

The sald Shii Rakul Dutta, whxh., he was wokag as Techmcal' i

Ass1stant at Central lek Boad. Techmc,al Serwce Centrc, Namra Slvasagar '
Assam since 03. 09 1990 vids Ccntral Ofﬁce \ffcmoxandum I\o CSB- 48(1) '86- . ‘
ES I '\’ol VII dated 21.11. ]99:« he was transtm ed ‘"rom Tec,hmcal Semce Centre, |
Nanra 10 Glamage-(,um -Ext cmlon Cenue A:/awl Ml/omm undm Remona‘ :

Sericulture Rescarch Station, Jorhat, Assam. 'j.'.

L | The said’ Shn Bmkul Dutta, whﬂc he was wokag at GE( Au,awl
: M120ram in the sald capac:tv of Techmcal Asustant ‘since '21.01.1997, vide -
' Central Oﬁice Memorandum No CSB- 48(19)/97—ESI dated 15.04. 2000 he was
E vtransferrcd from UEC szawl, MLzmam to Centx al \/Iuca "Eri Rcscarch &
. Trammg Instlture Lahdmgarh Jorhat, Assam He was 1ehcved at REC Alza“l.. .. ..
| ‘on 31.05. 2000 (A’N) and reported for dutv at Central Muga En Resemch &
: Trammg Insututc, Lahdmgarh Jorhat,. Assam on 05 6 2000 (F/N) The sald Shn

. Bakul Dutta has been working, at Central \rluga Fai Research & Trammg Institute, .

- Lahdpigarh in the ‘said capacity of I‘fachmcal Assxstant since 05.06.2000.

'. Contd.....3 |
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The saxd Shn Bakul ‘Dutta, lechmcdl Assistant has cntered mto owss

‘ moral xmsconduct of fatal awack on .Shri A_]lt Rov l"echmcal Assistant and |

atﬁcm;ited to murder Shn N. Mahanta, Chowludar C\/ILR&’H lzhdmgar h on

.‘30 9.2005 at about 9. 00 a.m. near the mam Gatc of (‘MER&TI Lahdowarh :

4' office complex

The case history for the said_incidence follows.

Complaint_lodged by Shri-Ajit Roy for the said incidencé is pl:ace'd

" below. '

On 30.9.2005 at 9.00 a.m. m'thih. thé Oﬁic’e cor'nplex,.Shri Bakul -
Dutta chhmcal Assnstant took out a shaxp wcapon (Dao) from his Scootu and
ttackcd (Shn Roy) wnhout any provocatlon ﬁom his (Shn Rov $) 51de ‘while he K o

- (Shn Rov) m a bn to med to save lumself oot mjurv in hJs nt,ht hand

Prehmmarv hnqu'r* (‘ommmee was constituted " to enqulre into the.

mc1dence The members of the \,omxmttec wcrc as xollowe

.

Contd..4 |
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1. Dr.P.K. Kakati, Deputy Director. | I Buwahati Bench |

2. Dr. KC Singh, Deputy Difector.

3. ShiiD. N. Duarah, Deputy Director. |

4. Shn AK. Ijasly_ Depuiv Director (A&A,).
| 5. Shgi M.R. Das, Assistant Director(A&:A).

6. Shn O.N. Si-ngh, Superintendent. -

The following Officials/TST'Ws were directed to appéar before the Inq_ﬁiqr
| Comfniitee on the basis of the witess as lsta;cd by Shri Roy, Assistant Technician ‘
01.10.2005 at *’00 P.M. in the conference hall of this Institute vide
Memorandum Np.CSBfCI\fIER&TI/IS(II)/ZOOS/E TR/4556-4560 dated 01.10.2005,
. they appca?ed before the Inquiry Committee for thcir ciispositioﬁ. '

1. Shn Ajit Rov, Assistant Techmcnan (uomplamant)

2. vShn Bakul Dutta, Technical Assmanl (awuwd)

3. Shri KK Doy, Chowkidar (witness) |

4. Shn Mohan Das, Chowkidar (m'tness)v

5. Shri Pulin Hazarika, T"\‘ FW. (wmn,ss)

The above complamant. acmsed and witnesses were allowed to depose their
-statement before the Inqmrv Commvtee Shri Mohan Das. Chowkidar (witness)
 did .not turned up on thar day bcfor.c the Inqun‘v Corrnmttcc The Inquxw
Committee advised all-the witness to submut theq‘ 51gn'6d statement to Committee.

- The statements of the respective wiiness as follows.

" Contd...5
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1. Statement dated 01.10.2005 furnished by Shri Ajit Roy, Assistant Technician

(mapﬂ__aﬂ)

On 30.09.2005 (Friday) around 9.00 a.m. to 9.05 a.m., we 5/6 pcrsons ‘

. were taking tea in thc tea shop located in ﬁont of office. In the mean time, Shui

" Bakul Dutta came to oﬁice by Scooter and Kept his Soooter ms1de the ofﬁcc gate.

'Immcdxately after gettmg down from the SbOOtet he staﬂed shoutmg and

cnqmred where about of. Shri T\Jarayan Mahanta Chowludar Then Shri K.K.

| Dolcy who was at the mam Gate on the day mfonned him (Shn Bakul Dutta) that

© Shr Mahanta was ab<cm and n hls place he (Shn 1\ K. Dolcv) attendmg dut}

Then Shri Bakul Dutta shouted (Mahanta wilh-slaﬁg words) that if Shri

‘ Mahanta had been on duty he would have cut him into pieces. T.he_rp,“thfi Bakul -

Datta with a sharped Weapon (Dao) in hjs'h;—md rushed' fowards the tea shop

shouting with slang words charging Shri RO\ about the then complamt to the -

Director agamst him (Shn Bo}m; Duna) regardmg rmsappropnanon of monev by

him of the 3" and 4"‘ group employees co-opuanve socxety of this Instlrute .

Thcn he (Shn Bakul Dutta) with a Dao in his hand attcmpted to murdcr Shn Roy.

To save him (Shri Rov) from the attack, he ( Shri Rov) catch hold the hand of .Slm

Bakul Dutta. The people gathere d thexe came to rescue Shn Rm from Shn Bakul

Dutta Durmg :he course of strugle between them, Shri Ajit Roy got cut injury

' on his right hand from. the Dao Mth whmh Shri Dutta was lrymg to attack im.

v — i fanl S —————~ — ’
n + [ e e O ——
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- Shn ‘Pulin Hazan}\a “TSFW Iook away the sald sharped weapon from Shn Dutta
., Shn Bakul Duna Srdered Shri Pulin Hazanka to-put the said vseapon (Dao) in the‘ .
_ "vTool Box of lns Scootcr Aftcr that Shn Bakul Duﬂa cmered mto the ofﬁcc I
K " campus slowly thxeatemng hlm (Shn Rov) to bc careful as.one dav he (Shn Rov)‘ -
. wﬂl be cut mto plcws for thc said reason of «.omplammg to tho Dnector 1eg11 dmg
'co-opexatxve matter: In the ‘mean t1me other oﬁice staﬁ° gathe1ed m the ofﬁce |
B premxses He (Shn Aut ‘Roy) mtlmatcd about the mmdmce and shown his i mjur\‘
i-to Dr I\ C. Singh, qutv Drrsctor and Slm D. N. Duamh I‘uput) Dlrcctm and as" '

o per thelr advxce he (%hn Roy) went to thc Doctor for Medlcal txcatment He o

ubmmed Med1cal Certificate wae his another apphcahon datecl 01 10. 2005

2. Statement dated 01.10.2005 furnished by Shri Bakul Dutta, Technical

BT _Aésistam(accused).

. ’ | Smce 9 (nme) months he (Shn Bakul Durta) and Shn Narayan Mahanta,‘ .
Chowludar were staymg m the same rcntcd 110115(./ at Lahdmgaxh Chanah There :
| -"was a good relation between them. Suddenl\ during the Iast part of August there -
was' a theft case m hlS (Shri Bakul Duﬂa s) rented house and he (Shn Dutta),"‘ C
",doub'tqd Shn Mahanfa:for ‘thzst mc1dencc. Even-‘lhcn_, t_hcy (bhn Dutta_ and Shri
' NIahant'a) were l'i\ring'.rogether. They decided to h.'..*v'e sepa.ratgly w.e.f. 1 October.
On 27% of Sep_t‘émber Shri Mahanta chargéd iiim (Shri Du-ua) for ,haidné mformed
 his wife reéarding his (Shn' Mahanta’-s) dxlir_ﬂ\"ino lhabit and' Shui Malil‘anta'abused.v R |
" '.Ium (Shn Dutta) He (Shn Du‘fa) fold Slm Mahanta to rcpon the martcx to thc o
| o . . Contd...»..;..7  :
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| Dlrector "with t\adence on 27" itself. But ‘Slm Mahanta failed to provlde proof _
i 'and did not intimate to. the DlI‘CC%’OI‘ On 28"‘ of September at 7. 45 a.m. he (Shn_ '
Mahanta) made a telephone call to his (Shn Dutta s) wxfe at home and mformed

that Shri Dutta is. maintaining w w1th his (Shn Mahanta q)

wxfe H.IS (Shn Dutta’s) wife told Shn Mahanta o prow the. same but Shri -

'- _Mahanta could not prom it. When he (Shni Dutta) 1eached home aﬁet oﬁ]ce".

' § homs he (Shn Dutta) came to know all these things from his wxfc Shn Ajit Roy, |
T- i8 also mvolved in this conspnaev '. qhn Rov. mfonned to his  wife bv
phone that he (Shri Dutia) has some affairs with Shn Mahanta w1fe and she

| should be careful for such re]attonshtp on two days Dutta’s w1fe did not take ,
-any food. Hls (Shn Dutta’s) w1fe and lus ehtldn ens were mentallv very upset. He

. (Shn Dutta) e\plamed the whole matter to his vwfe and tried to- spacxfs his w1fe

s . His2l years happy family .hfeggot ‘dlsturbed and he (_§_hn Dutta')_was very ﬁlnous-i

—

towards thesc two persons i.e. Shri Mahanta and Shri Ajit Roy.

In the m‘orning cn 30. 09 2005' he (Sln‘i Dutt’a).' a.nived" oﬁiee and aftez}-
o kecpmg his Scooter, he enqulred about Shn Mahanta HOWCVCI Shn Mahanta. .
was abscnt He (Shn Dutta) shouted to Shn Ajlf Rov as to why he (Shn Roy) and

- Shn Mahanta mformed to s (Dutta s) Wtfe about lus (Slm Dutta s) 1elat10n Wlth .

- . - Shn' Mahanta’s wife. 1;...re was e\change of har&h v~onds between them.- He

(Shri Dutta) lost h]S temper and took out aDao(shamed wcapon) from his:
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'Scoot.er'aﬁd rushed towams Shri. Roy to kill him. Someone took the szud Dao

(Sha;ri)cd weapon) from hira ( Q‘m Dulta) and kept in lm Scooter. At that time it
was 9.00 O’clock He (Shn' Dutta) attended ms duty a,s usual. I-Ic (Shri Dutta) -
' dmd not do anv thing inside «)ﬂice campus Thexe was argumcm only dlitside the‘ B

main gatc of the office canipus. He (Shn Dun 1) had 1o bad mtensmn cither to

stab or murder Shn Ajit Roy- w1th ‘the Dao (Sharped weapon) brought by h1m ;' _
' (Shn Dutta). He (Slm Duttz) brought the Dao for his domesnc work in lus rented”

house Due to excessive anger, he attacked mth the Dao othenwse hc (Dutta) has .

' 'erv good famﬂv relanonslup with Shri RO\ . No o‘ﬁcxal matter was therc

He (Shn Dutta) stated that he should not have donc such misdeeds. He - -
E apologized for suoh mlsdeccas He mformed that he also apolog17ed Shn Ajit Roy
- and requested him to maintain good relahpnslup with han. He assuled that he

~ will not repeat such mistake in future.

3. Statement dated 01.10.2005 furnished by Shii K. K. Doley, Chowkidar

witness).

, On 30.9. 2005 he (Shri Dolcv) was on duty at the gate. Whl]e he (th‘_’_"

" Doley) was at the Tea stall in front of ofﬁce Gate to hdve a cup of tea, Shni Ajlt ‘
K Roy, Assnstant Technician u,d Shn Mohan Das, (,howkxdar came 10 take tea at
the saxd tea stall. While, they were taking tea, they saw thc amval of Slm Bokul _

Dutta alongmth Shn Bhupsn Borah TSFW by h1s (Shri Bakul Dutta 5)
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Scooter | Shn Bakul Dutta porked his Scooter 1n51de the cafe of office carnpus and
n'mnedlatelv after gethng down took out a Dao ( shaxped weapon) ﬁom the tool
‘ b0\ of hns Scooier and with very angﬂ/ mood said to clay he (Shn Bakul Dutta)l'_.
will cut Shn N. Mahanta, Chowkidar into pleces and rushed to the watchman shed '
at the gate. When he (Shn Dutta) dld not found Shri ‘vlohanta, he enquued lum |
" (Shn Dole)) whereabouts of Shri Mahanta He (Shn Dolev) mfonned Shni Balxul‘v:.
| Dutta about the absent of Shri Mahanta ofi. the dav Shn Bal\ul Dutta sald if Shri "
-:_Mahanta, had been on duty he would have. been cut into plCCC'i Then Shn Dutta' }
' d' funously rushed towards Shn Ajit Rm \\ho was takmg tea at the tea stal] and'_
_ saxd today he (Shn Dutta) will hll h1rn ( Shn A_pt Rov) Sh),Ba}\ul Duﬁa as}\ed to‘
- Roy whether he will pa\ the %mew mongy ot hot. Shn Rov 1ephed that he has :
nothmg to pav Suddenly Shn Bakul Duua attael\ed Shn Rov wnh the Dao-‘t
” <(Shaxped weapon) Immedlately Shn Row Jumped up ﬁom sxtung and tned to save .
. .hlmself from the attack by .>hn Bakul Dutta with the. Dao. Shn Roy ateh hold g
- v the hand of Shn Duﬂa to save himself from the aﬂacl\ and both started push and
' ::'pull and Shn Rov got an m|ury in his nght hand We all namely Shn K R Dole\ -

: (,howkldar bhn Mohan DaS Chowkidar and Shn Pu]m Hazanl\a TSFW tried to

- take out the Dao ﬁom botir of them Shn Puhr Hazanka took out the Dao from
" the hand of Shn Bakul Dutia. Then Shn Bal\ul Dutta wenr towa:ds the oﬁ‘iee at
S the same tlme other oﬁ‘ice siadf am\/ed in Ihe oﬂice premxses ' |

4 Shn Mohan Das C howludar w1tness (absent)

- "'—-‘*‘*?"":"‘f#:’f'-" il i
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5. Statement dated 03.10.2005 furmistied by Shyi Ppiin bagarika, TSEW

,(ium.__ﬁ_)ss 2 S

Shn Puhn Ha7ar11\a smted that whde he came bacl\ to the main gale of

fﬁce after sngmng in thc attcndamu 1eg|ster m between 9. 00 a.m to 9 05 a.m. he

saw Shn Bakul Dutta and Shn Ajit Roy were in thé process of push and pull ‘
\\1& a sharpod wcapon (Dao) Immechatel) hc snatohcd the weapon from the
.hand of Shri Bakul Dautta. Shri Bakul 'J'Uttﬂ mformed lum (Shn Pu]m Hazanka) to
: put the Dao into the tool box of hls Scooter. "lhen Re (Shn Pulm H'imn]\a) put
o :‘~the same in the 100l pox of h1s Scootel and lod\ed and hand over the key ot the

tool b0\ to Shn Bakul Dutta

Again, the foll lowing oiﬁmals were’ (luerted to appear bcfme the Inquu'y

- .Commlttee on 04.10.2005 at 3.00 p.m. in the uonfurencc hall of thns Insutute v1de '

—.-—-"""
e

Memora'nd_um' M. L,SB/CMER&TI/IS(I1)/’7005/FIR/4585 4592 dated

PGP 5 SIS

£ 03.10.2005.
‘ 1 o ‘Shri Bakul Dutta, Tecimicéi Assistéﬁl
) 2y Slixi Ajit Roy fassistam Tcdbﬁoimx .
= 3. . <ShnI\ Dolev Chowkxdm :
s Shi Mohan Das, Chowkxdax
5. Shi Narayan Mahanta, Chowludan’
6. Shn Pulin Hazarika, TSFW
7 Shri Bipen Borah, TSEW
o 8. Shii Pl.xmanandﬁ Baruah, T%FW N
R Coﬁ‘f“d'.‘,:.;‘lh'.l |
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Since the’ oﬁiciais)"f?FW m;nti(;;le;i a;t'iSl. No'. ‘1. 2,3&6 hz;ve submiﬂed. ,

their - vmttcn smtemcnts only the following ChOW]\lddl'S and Time Scale Farm ,

- Workers were mterrogated oy the Inquuv Commlttee at 3. 00 p.m. on 04 10.2005 R
in the Chamber of Dx P K. I\al\al Depurv Director of this Instltute to find out '»'
the facts ~of the case. Tm\ appeared. befoxe the Inc'uuv Comxruttee for their

" deposition. Hence, they have been allowcd 10 dcposc then statcmem beforc the .

_ Inquny Committee.

1. Shn Mohan Das, Chowkidar (W’iﬁmcss)

=

2. Shi \Tarayan Mahanta, Chowl\ldar (absent)
3 Shni Bhupcn Borah TSF\N

. 4 Shn Pumananda Baruah, TSFW

B 1.' Statement dated V4, 10:2005 fumishcd by Slm Mohan D:;s, (,howhdal
: Jr:i(lwitr.less). | |
| Qn 30_.9.?;005 al e;bout 8.30 a‘.n“m.'.' wlﬁlc_ he (Das),'alongw.ith .-Shn‘ KK
. DoiéyL Chowkidar and Shn Ajit Roil, Assisjan’t l”célgdéian \x;'erc_ fﬁki:ng. tea at the

* hotel in frqht of the main office Ga;é,' Shri Bakul Dutta Came' from.h'ome_ and kept

: his Scooter near the oﬂic; Gate and asked ‘Slm’ bOIe\' Wllcl‘ealnf;uts Shri,'N:

Mahanta, Chowkxdar Shn !)oley mfonncd S‘m Bakul Dutta about thc abscnt of

: Shn Mahanta on t}’e dav Shn Balml Dutta told. 1f Shn Mahanta had been there’ '

- he wou]d have been given a better pumshment for passmg on some news by '

’phone, to his (Shii Dutta’s) home which created problems in his (Shni Dutmfs). '

family.? | | - -

8 .C.on'td....lzi
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started push and pull. Shr. Pulin Hazaﬁ]\'a, TSFW '

e

On Seemg Shn ‘\pt Rov, he (Shrl Dutta) mshed towards Shn Roy

charging him (Shri Roy) for making telephone call to his (Shri Dutta’s) home then .

attacked Shri Roy with the Dao. Shri Roy:catch hold the hand of Shri Dutta and .
and Shri K.K. Doley,

Chowkidar éeparared them. After that he (Shﬁ Mohan Das) left the spbt.n

e

-2, Shn Narayan Mahanta, Chowkidar (absent)

3. Statement datcd 04.10.2005 furnished by Sha Bhupen Bofah, TSFW.

Shry Bhupen' Borah stated that he came with Shri Bakul Dutta in his
Scooter but he is unaware about their quarreling (Shri Bakul Dutta.and

Shn Ajit Roy).

4. Statement dated 04. 10 2005 funushcd bv .Shn Pumananda Baruah TSFW .

- Shn P. Baruah stated that he had not seen the quaxrellmg After -

‘changmg hxs dress he went to duty site.” From lhexe he heard the sound of

quarrellmg Shri Bakul Dutta told him (Shni Pumananda Bamah) that he(Shni B.

' Dutta) was very furious. Shri Bo}.ul Duﬁa told hirm (Shn Baruah) to hxde the Dao

which kept in the tool box of his Scooter: as. Shn AJIT Ro3 may go to Police. N

‘Saying this Shri Bakul Dutta ieft. But he (Shri P. Baruah) did not hide the Dao

' and also not known whereabouts the Dao

Shri Naravan lahanta, Chowkidar, Cl\/IFR&TI La11d01garh who .
resumed duty on 13.10.200% after availing Ieave w.e.f. 29 9.2005 to 10.10.2005

made a complaint on 13.10.2005 against the said Shri Bak‘ul Dutta that he (Shri

' Mahanta) leamnt that Shri Bakul Dutta with a Dao searched o kill -him on - |

30.9.2005 at the Chowkidar’s shed.
" Contd...13
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'Ilum it is ewdent that as has been mnated in detall n the pxepams that
""the sald Shn Bakul Dutta, chhmcal Ass1stant has luought a Dao (an iron

weapon) in the -tool box of his Scootér on 3() 9 05 whm. hc came to ofﬁcc with

—

mtenuon to kill Shn Naravan Mahanta. Chow}udar and Shni Aut Roy Assxstant j

T

S

| T Techmcnan He- (Shl'i Balul Nutta) parked the Scootcx msxdc the oﬁioc campus
-and @ﬁh;_(sm Duﬁa) toofi_ out the ] thc Dao from the tool b0\ of lus Scooter and at
ﬁm he (Shn Bakul Dutta) 'tempted to 1\111 bhﬁ Naxa\ an Mahanta Chow}udar
,_Smce Shn Mahanm was 1ot avanlablc i thc Chowl\ dar’s shed then’ rushcd

"towards Shn A_]lt Rov Ascmant Techmman and attacl\cd h1m with the Dao and

Shn. '\ut Roy got injury. The said Shn Bakul Dutm also confussed/adrmttcd for
: ___,,,___,_._....————m——————-\\

_‘,..—-—-‘

The said Shn Bakul Dutta 1e.,01fed the smd serous mlsconduc,ts ’

| notmthstandmg the rcsponsmle and’ Techmcal Assxstant held by lum 1gnormo »

i e
totally basnc rcqmrement that a Govcmmcnt Servant should at all nmes mamtam

——s.

absolute mtegnty and should never mduloc m an) act Whlch is unbecommg of‘a,
vf— .
: 'Govemment servant It is, t.wrefore nnputed that he has faﬂed to mamtam the

- "Iabsolute mtcgnty and has acted in a manner wluch is quxte unbecormng of a
Govcmment scwant contravaf:mg Rule ?(1) (i) Git) and Rule C (23) (10)(4) of

o (,CS (conduct) Ru]es 1964 Hence the chalge. :

Ao Heok
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“‘STATEMENT OF WiPUTA'TIoNs OF MISCONDUCT dR .

- MISBEHA\!IOlm IN s(;PI ORT 01¢ THE AR'IICLES OF CHARGEA L
FRAMED AGAINST sam BAI\UL DUT]A TECHNICAL ASSISTANT,

.CENTRAL I\fUGA ER} RESEARF H - & TRAINING INSTITUTE

| LAHDOIGARH IORHA:,ASSAM

| ARTICLE -1

T

Shn Bakul Dutia Jomed the Board s service as Field- Cum—Laboratory '

Assist'ant on 11. 1’7 1981 (AN.). The sand Shu Bakul Durra ealhcr wokav at’ . ‘

'chmnal Sericulture Rcsearrh Stanon "lxtabar Assam in--the sald capacnty since "

11, 1’7 1981. Vide order dated 20.01. ]981 of thc Secr utaw, Ccnnal Silk Board, "’

_Titabar, Assam to Regional Muga Rescarch St :hon Bol\o ir the same capaulv. A

Bangalore, he was transfvrrcd from Reglonal Scmullurc Researuh Station,

-

| He was working as Freld Cum- Laboratow Assrstant al Reglonal Muga Research‘

a Station, Boko since 1982.

Thc saxd Shri Bakul Dutia whlh he was womeg as erld Cum-'

- Laboratory f\ssrstant at Rcbronal Muga Rpsearw Stanon Boko he was promoted

- _as Semor Fneld Cum-Laboratow Assrstant vide Memmandum No CSB 6( 1)’78- ‘

| ‘ES Vol V dated 14 03 1984 w.e. f 14.03.1 )84 and poqted in the same stat:lon Shn '

Bakul Dutta, while, he was workmg at Ru_r onal Mugd Resear ch Statron, Boko in.

‘ the saxd capacltv of Sr F'da-(,um~Labmatory Assxstant smce 14 03. 1984 \’ldCA

. .Mc.morandum No.CSB-6(; 7)/78-ES I] (\fol-VII) dated . 17 07. 1990 he was -

promoted as Techmcal Assistant and i ansion cd ﬁom chlonal \/Iuga Researoh

Contd:... 2. -
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LIST OF DOCUMLNT S B\ ‘*’/’HI(/H TH]:. ARTlCL}:S OFC HARGE FR AMED . .
AGAINST SHRI BAI\I.'L DU'ITA. TECHNTC ‘\L ASSISTANT CENTRAL e
MUGA ERI RESEAR(,H & TRAINING INSTITUT]: LAHDOIGARH. _‘

: JORHAT ( ASSAM) IS PROPOSED TO BE SUST ‘\INED

I. Letter da’t.eid '3().5.1120()5' of Slm‘"_': Ajit .Rvo}%,' A'ssis'tanti T‘echnieian,f
'CMER&TI, Lahdoigarﬁ cemplavim:vfagaihsf ShrijBak.L‘ll‘ Dutta, Technical -
.Assisf;ml, CNIER&Ti, Lahdc')igarh"}abopl .'fatal'. a(lack {0 ]um bv §]-m"

~ Bakul Dutta | | ‘ |

2 Letter dated 01.10.2005 of Shn Ajlt Roy Assiér'a'm | Te'chriician" S
.enclosmg thelem an OPD- presenphon Lusued by the: Med1ca1 Officer

- Of Kakajan Pn'mary IjIealtl); Centre, Jorhat Dls_tnct for obtalmng hls‘
Vmedxcal treatment | . | B . »-

3. -Commlttee constituied for Pzelmnn.m. lnciu;n -vide Note Sheet paoe
No:1 dated 01.10.2005.

¢ Memorandum No. CSB,'"’.I\{ER&T?}] s(n)/zooﬁmm.msss-456o - dated

A__Ol 10 2005 1ssued by the Inquny Lommlttee adwsmg followmg }

ofﬁcxals/T SFWs to aj; ~pear before the Inqun'y oommmec on 01 10. 2005 .
at 02. 00 p.m. in the ')fﬁce for mmroganon into the case agamst the

, 'complamt lodged by the said Shn Ant kov Ass1stant Techmman

‘Contd. 2
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"ANNEXURE - IV

'LIST OF WITNESSES BY WITOM I'HE ARTICLES or C‘HARGE FRAMED
AGAINST SHRI B&I\UL DUTTA, T}:.C’HNIC AL ASSIQTANT CENTRAI
MUGA ERI RESE ARCH & TRAINING INSTIIUIE LAHDOIGARH

JORHAT (ASSAM) IS PROPO 3ED TO BE SUST AI'NF D

1L - Shri Ajit Roy, Assistant Technician, Central Nuga Eri'iResearch & Training -
- Institute Lahdoigarh. Jorhat (Assam) {To depose'in fcspcc( of the documents cited
at, sl No 1&2 of Annexure - IU i.e. the list of documents lw which the Amcles

of eharge framed aga.mst the said Shri Bakul Durta is proposcd to be sustained

2. Dr. PX. Kakati, Deputy Director (Tech.). ~ Central Muga En' Research &
Traxmng Instxtute Lahdoxganh Jorhat (Assam) (To depose in respect of the
documents cxted at Sl I\o 3,4,5,6,7,8, 9 10 11 12& 13 ofAnne\ure I ie.

the Hist of documents by which the Articles of charge _framcd aga_inst the said Shri

Bakul Dutta is proposed to be sustained.

- 3. Shn Nara\an Mahanta, Chow’ udar Cemra] Mum El‘l Résearch & Trammg

Insntute Lahdongarh, Jorhat (A.ss.m) (To dcpose in respect. of the documents

cntcd at SI No. 14 of Annexure - OI ie. ther hst of documems by whlch thc

bArucles of . charge framed against the saxd Shri Baku] Dutta is proposed 10 be B .

sus;amed.
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1) Shn Bakm Dutta chhmaal Assistant (accusuu, N /} ati Bench

i) Shn Ajlt RO), Awstanl Techmcmn (complamdnl) /
: iii): Shn K.K. Doley, (“hovsludax (wﬂncss) \/\
) V) Shrl Mohan Das, Chowludar (thness) /

_-_"v) .' Shn Puhx' Hazanka, T’SFW (thness) / :

Written statement dated 01 10 2005 of Shn Ajl‘r Rov Assxstant L

-Techmcnan (complamant)

Wrmcn <tatement dated 01.10. ”005 of Shni Bakul Dutta chhmcal. )

Assnstant (accuscd)

'Wntten statement dated 01.10. 20()3 of Shri I\ Doley, 'HGWkidar,

(wimcss). ,

' Wﬁneﬁ:siatement dated 03.10.2005 of ‘Shri Pulin Hazéﬁka, TSFW-

(mtness)

Memorandum No.C °B/CMER&TI/1S(H)/2005/FIR/4585~4592, dated

03. 10 2005 1ssued by the . mqunv C ommittee " advising fol]omng o

| 'oﬁicla.ls/'l SPWs to appeax beforc the Inaum Commﬂtee on

- 04 10. 2005 at 3.00 v. m. in the office for mtcrroganon mto the case

4 agamst complaml lodoed by Shsi Aut RO\, Ass;smnt Techmc1an. N

: 1) Shn Baku} Dutta. chhmual Assmtant (accuscd)

ii) Shri Ajit F.oy, Assistant '{’echnician (qomplamant). |
~iif) " Shri K. K. Doley, Chowkidar (witness). . .
| . Cont'_d..‘f?,
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_ iv) '. -_"S'hﬁ.M'ohau'D'as Cﬁovx'vkida.r (tvwv.;néss).'- G
'v).  Shri Narayn Mahama, Cl\owkular N
‘ i) Shri Pulm udZ?ﬂl\a, TSF\V (mmess) /
vii)  Shri Bhupm Borah TSI’\\/ 7Q . A
viii)  Shri Pumansnda Baruah TSEW X
110'.. Written _sta’témcnt dated 04.10.2005- of Slm Pumananda_ Baruah, -
TSFW : o ) , , :
. 11 Wntten statement dated 04 10.2005 of Shri Mohan Das, Chowkidar
(mtness) ’ |
12 Written statement dated 04.10. 2005 of Shn Bhupen Borah TSFW
13. Prchmmar) Inqulry Report. datcd 07. 10 2005 sulmuttcd by the Inquu'v "
. Commmee . | | |
| :14 Apphcatxon dated 13 i0. 2005 submxtkd by Shn Narayan Mahanta, :
howkldar complaint against Shn Bakul Dutta, Tecluucal Assistant -
‘. attemptmg _to' mul\».l\l,r him by Shri Bakul Dutta, Techmcali

Assistant.
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To, - " Date: 13.02.06

| *??&Wﬁwﬁﬂ$&~%ww‘
: -The Director, . . oo ~ \
. : ; i L mm; Mrmmmunal
[RER "*Central Muga Eri Rc sea.ch & Tramuv'{ Institute c "
Central Silk Board . o '
" Ministry of Textiles T p ’ , 0 2 'APR '2009~
: Govt of Indla, Lahdmgarh ~785700 : :
S ' ¥ 1“-?21’@3'
Sub = Reply of Memoranuum for your !und consndcratlon |cg‘ﬁﬂ“ﬁ‘fa“ Bench
Ref: . No. CSB/CMER& TI/15(1 1)/2005/1“IR/7108 Date. 02.02. 2006
Respected Sir, ... . .

Most: humbly and 1e,")ectfully, I beg to state that on lhc basls of u.cupt :
:the memorandum dt. 02.02.06 issued by you. I am submlttlng wntten statement of

defense and further. desuc to be heard in pelson

l; -~ That 1 am as an eraployee of Cenual Muga l~n Rescarh & Training
Instttute Centx al Silk Board have been renderi mg my service with full devotion to the

department wuhout any blemish during my service career.

2. . That the allegation as sought to. be brought agamst me by Inqu:ry |

Authox ity is not admissible on my part. .
3. "+ That the attention of myse if is mv1ted uder Ruie 20 of thc Central Cmi

' Servxce (Conduct) Ru1e1964 under which as Government Servant, | Sl‘l Bakul Dutta
have not brou0ht / attempted to bring any polmcal or outside influence to bcar upon anyl~ ‘
,supernor_authonj,lty to further his interest in respect of pertaining to my service under the: g
- Govérnment. ' ' | ) L |
4. . i That the allega‘tion of gross moral "misc'onducl" of fatal. at'tnck to Sri Ajit
Roy, Assistant Technician. It does not constitule ¢ enous misconduct on ‘my part, the'.

' mcldénce was mmor and it had occurred. outsxde the office campus and that was .not

ac'ually ofﬁce hours. .
5. That 1 have not failed to mamtam absolute mteg,nly and l have beenv, :

* performing my official dutles reguiarly and smcerely My action was not unbecomlng
and I have ‘not contravened the raie 2 (1) (1) (ii) and Rule 3C(23) (70) (4) of (,JGS

(Conduct) Ru]es 1964 so the amcle of charge could not be t'umul a&,amsl me.

Contd. )
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“ 6. That from the statement 'fumished by Sri Ajit Roy, Assistant Technician.

'(Complainant) it is evidently true to speaic that. the 'incident was actually the exchange -
- of harsh words among us. |
7. . That in earlier statement I made it clear that Sr1 Narayan Mohanta and Sn
Ajit Roy had tried to bring blems‘r to my family. As a 1esult of being furious and
having lost my tempe1 under compulsron rushed towards Ajit Roy, actually [ had no
any bad intention either to slab o murder Ajit Roy with "dao". I kept "dao" purchasing
for my domesnc use 111 my neste¢: premise. [ aheady made 1t clear that I have been strll :
maintaining a good relatronshnp staying at - same, rented premlses 1 have been
'apologxsed before Ajit Roy for my misdeeds. - ' . .
’ 8. - From the statement of K.K. Doley (chowkider) us witness, -'it is
accndentally true that incidents oz curred before office hour that had been happened .out

| srde the office campus and thereby it was not- contravened rule 3 (l) (1) (iii) and rule

3C(23) (10) (4) of C.C.S. (Condcct) Rulesl y Hence charge against mysell could not

be framed I have not constituted serious mlsconcuct on my palt

. 9. ‘ That from the staterr:cuit furmshed by Sri Pulin Hazarika, T S F W. he has
"deposed his evidence that he hac seen Am Roy and he in the process of pull and puss
'Wlth a "Dac" before off ce hour if ] ha(l an mtentron of kxllmg hnm 1 would have kill.
him at that moment. |
'10. © That on OL 10 2005 at 3:00 P.M. in conference hall of the msmutc vide
.memorandum No. CSB/CMER- TI/1<(11)/2003 FIR/4585-4592 dt. 01.10.2005. 1he
Time Scale Farm Workers were : interrogated Ly the inquiry commrltce at 3:00 P.M. on
04.10. 05 in the chambcr of Deput y Director to: ﬁnd out the facts of lhe case from the
above It is appeared that whole incident’ is concocted that cannot be adnmtcd and no
- .charge can be framed regarding the minor mcrdenrs ccurred 'mong, me & Ajit Roy on

30.09.05 out’ side the office campus.

Contd.
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11. .' " That from all depo'»mon of w1tness it is evxdent ‘that through myself

G;S"i

/ resorted serious mxsconduct I have confessed the same to be a mmon incidents before -

the Prehmmaly inquiry committce held at the: eonference hall ‘on 01.10.05. 1 also -
apologised before Ajit Roy, Assistait Tcelmlman he also foque me for my apologles '

By, this time Ajit Roy. & 1 have enizred to a compxom e and we have been maintaining

‘good. relatlonslnp as earlier.

12. From above all the devosition of wuness it is being cleared that whole of .
the incident is making, concocted. It is conspiracy amongst chowkldex shed, which can

not be admissible on my oart and-the article of charge brought against me cannot be

' framed. o

13, That the misdeeds which has alrcady heen done on my part is .being

apologlzed before Ajit Roy and 1he assurance. has been glven to /\]lt Roy that in near

'future such type of offence shall noi be comnntted on my pat. 1 hueby play before the.

SUperlor authornty that your honour would be pleaseﬁo take any further pl occedmgs“
regardmg my service considering my minor school going children. So that furthen ‘

proceedmg of the inquiry committee does not hamper the education of the school going

. children. Now 1 further request the: Inquiry Commlttee that a _Eood understanding has

- been mamtamed among us and A}'l ! oy 15 also keepmg a good 1e1atnonsh|p with me "

and 1 humbly submits that your hcnour would be pleased to setile the c: case am 1ca51y ~

*

between Ajit Roy and me so that we may keep our 1elatxons good as carlier.

-—

]

Yours ﬁulh fully,
| PO
| | TN
‘ o ( BAKUL DUTTA )
| TechnicaI'Assiste'm r

'CMER & TI, Lahdoigarh.
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|

- against the said Shri Bakul Dutta. Technical Assistant.

'To

l Ph.No.0376-1335528(0). | ux No.0376- 233~~13
No. CSB/CMERTI/hu1)/200«}?112%& T Date: 2402 2006
S .28

ORDER

_ WHEREAS an inquiry under Rule 14 of the. Central Civil services -
(Classification, Control and Appeal) Rules, 1963. is being held against Shri Ba}\ul
Dutta, Technical Assisiant. C\IL;\&TI thdmgM Jorhat ( Assam).

\\D WHERE AS the undexslfmcd cons:du\ tmt an Inqumno Authority

- should be appointed to inguire into the cllnou immd w,amst the smd Slm Bal\ul
Duna Technical Assistant. .

NOW, THEREFORE, the undelsvmod in exercise of the powers confencd by .

“sub-rule (2) of the said rule, hereby appom’rs Dr. P.K. Kakati, Deputy Director, -

CMER&TL Lahdoigarh as the Inquiring Authority to inguire into the ohmgcs framed

S/~

. : - PIRECTOR
Dr. P.X. I\akau :
Deputy Director,
- CMER&T]I, Lahdoigarh.
Jorhat (Assam). '
: Lop\ to:
Shri. Bakul Dutta. Technical Assistant CMER&TL Lahdeigarh Jorhat
(Assam). ' o '
2. ‘Shri M.R. Das, Assisiant Director (.—\&A), CMTR&TT Lahdoigarh, Jorhat
(Assam) ( ,T\ppointed as Presenting Officer). : '
3. The Member Secretary, Central Silk.Boarﬂ, Banggalore for kind information.

AN

Wy\ WM‘W’"H ]
Mim\nmmmunal A € -\—————} 3£ _
| Ak Iv m/ '.:-L 5

0 2 APR 2009 B g] -

L MUGA ERI RESEARCH &

{
Lahdoq,,uh-/ﬁ“ 700 : Jorhat (Assam) ;’
i
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CENTRAL MUGA ERL RESEARCH & | '
" TRAINING INSTITUTE |

CENTRAL SILK BOARD -
‘Ministry Of Textiles : Govl. Of India
Lahdoigarh - /6‘3 700 : Jorhat (Assam)

" i
Ph No0.0376-2333528(0), n Fax No.0376-
{2335513 ' : _ o i
No. CSB/CI\iERTl/l‘(U)/’OO\/l PR?&?G’ SRR - - Date: B.O}.ZOOG
: - o &S
ORDER

. WHEREAS an inquiry under Rule 14 of the Central Civil services
(Classification, Centrol and Appeal) Rules. 1963, is lmna held against Shri Bakul
Dautta, Tecluucal Assmam L\[TR;&TI Lahdoucv,axi Jorhat (A \s~ nn)

AND WHEREAS the uuderswn»d uOtlSldels that a Presenting Oﬁmr should
"be_appointed to present on behalf of the undersigned the case in support of llu. articles

ot charge.

B NOW THEREFORE, the undemancd in exercise of thc powers conferred
by -sub-rule (5)(c) of Rule 14 ci the said rules; hereby appoints Shri ‘MR. Das,
" Assistant Director (A&A) CMER&TYL Lahdmamh Jorhat (Assam) as the Pnescmma

Oiﬁcer

- Sdi-
DIRECTOR
To.. : '
. Shri M.R: Das,
“Assistant Director (A& A),
. CMER&TI, Lahdoigarh. .
~~ Jorhat (Assam)
Copy to: ‘
01, Shri Bakul Dutta, Tec;hmc:nl Assistant. LMLI’&II Lahdowmh, Toxhﬂ
(Assam).
" 02. Dr.P.X. I\al\an Dcpuw Director,C AMIR& 1L Landoma; h Jorhat ( Assam)
" (Appointed as Inquiry Officer).
03.The Member Secretary, Central Silk Boald Bangalo c
information. :

) l\m

DIRECTOR
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"CENTRAL MUGA ERI RESEARCH & |-
| TRAINING INSTITUTE

" CENTRAL SILK BOARD

Ministry Of Textiles : Govt. Of India
' S Lahdoigarh -785 700

ywahati Bench

o | Ph.N0.2335513,2335528 . | Jochat (Assam)

No.CSB/CMER&TU15(11)/2005/FIR/£262 Dated 27.03.2006

| . CONFIDENTIAL - -
 MEMORANDUM

o The undersigned proposes to hold an inquiry against Shri Bakul
Dutta, Technical Assistant, Certral Muga Eni Research & Training Institute,
Lahdoigharh, Jorhat (Assam) under Rule 14 of the Central Civil Services
(Classification, Contiol and .\ppeal) Rules, 1965. The substance of the
imputations of misconduct or riisbehaviour in respect of which the inquiry 18
proposed to be held is set out in the enclosed statement of articles of charge -
(Annexure- I). A statement of the imputations of misconduct or misbehaviour -
in support of each article of charge is enclosed (Annexure-IT).. A list of
documents by which, and a list of witnesses by whom, the articles of charge
are proposed to be sustained are iso enclosed (Annexure-III & IV).

2. . . Shri Bakul Dutia is directed to submit within 10 (ten) days of
the receipt of this Memorandum a written statement of his defence and also to
state whether he desires to be heard in person. - '

3. - Heis informed that an inquiry will be held only in respect of -
those articles of charge as are not admitted. He should, therefore, specifically - -
" admit or deny each article of charge. . : - :

4. . Shri Bakul Dutta is further informed that if he does not submit
his written statement of defence on or before the date specified in para 2.
above, -or does not appear in person before the Inquiring Authority or-
otherwise fails or refuses to coraply with the provisions of Rule 14 of the CCS .
(CCA) Rules, 1965, or the ord :rs/directions issued in pursuance of the said
* rule; the Inquiring Authority mey hold the inquiry against him ex parte. :

Contd.2
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Central Civil Services (Conduct) Rules, 1964 under which no Government

- servant shall bring or attempt to bring any political or outside influence to

" bear upon any superior authority to further his interest in respect of matters

ining to his service under the Government, If any representation is

. received on his behalf from another person in respect of any matter dealt with

in these proceedings, it will be presumed that Shri Bakul Dutta is aware of

- such a representation and that it has been made at his instance and action will |

be taken against him for viclation of Rule 20 of the CCS (Conduct) Rules,

6. | Thc‘ mceipt‘of the Memorandum may be acknowledged. .

Encl. : As Above.
, ' ' ) .
(R. Chakravorty)

DIRECTOR -

i

" To,
Shri Bakul Dutta

" Technical Assistant

Central Muga Eni Research &
Training Institute,

~ Lahdoigarh, Jorhat (Assam).

The Member Secictary & CE.O, Central Silk Board, CSB

- Complex, BTM Layout, Madivala, Bangalore~560' 068. This has a reference

to Central Office létter No.CSB-1(29¥98/VIG. VOL. 11, dated 20.02.2006.

(R. Chakravoﬁy)
" DIRECTOR
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ARTICLES OF CHARGE FRAMED AGAINST SHRI BAKUL DUTTA -

' TECHNICAL ASSISTANT CENTRAL MUGA ERI RESF. ARC"I & TRAINING o

[NSTITUTE, LAHDO]IGARH, JORHAT (ASSAM)

RTICLE-1

' Shﬁ Bakul Dutta, Tec/inical Assisfa.ﬁf Cehtrel Muga En' Research
& Trammg Instltutc Lahdmgarh, Torhat (Assam) has entercd into gross moral
mlsconduct of fatal attack to Shri Ajit Roy, Assistant Techmcnan and attempted :
to murder Shri Narayan Mahanta, {’howkidar, LMEI(&TI, Lahdoigarh. The said
acts ¢ commltted by the sald Shn Bakul Dutia CUI]“tlti.ltC senous mnsoonducts on
his - part. He has thus ﬁnled to maintain devo’aon to duty and has acted in a
manner Wthh is quite unbecommg of a Govt Servant thereby contravenmg :

. Rule3 (1) (i) & (m) of CCS (Conduct) Rules, 1964. Hence, the charge.
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BAKUL DUTTA, TECHNI(,AL ASSISTANT CENTRAL MUGA ERI |

RESEARCH & TRAINING INS'I'ITUTL LAI-IDOIGARH, JORHAT ASSAM. .

'ARTICLE -1

Shri Bakul Dutta joined the Board’s service-as Field-Cum-Laboratory -

* Assistant on 11.12.1981 (AN.). The said Shri Bakul Dutta, carlier working at

. Reglonal Smculum Rcscarch Station, Titabar, - Assam in the same capacity since a

1112 1981. Vide order dated 20.01. 1982 of the Secretary, Central Silk Board, -

Bangalom, he was transfen'ed from Regional Sericulture Rcsearch Stauon, Titabar, ‘

Assam to Regional Muga Reseat‘ch Stanon, Boko m the same capaclty He was'

worlnng as Fncld-Cum Laboratoiy Assistant at ch;onal Muga Reseamh Stauon, :

: Boko since 1982.

The said Shri Bakul ‘Dutta whil“e: - he was. 'workllng as Fieid-Cum-i '

'Laboratory Assistant at chxonal Muga Rcscarch Sta,:on, Boko e was promoted as

' Senior Fteld-C\m Laborato:y Assistant vide Memorandum No. csmaws-ns Vol- -

© V dated 14 03 1984 wcf 14.03. 1984 and posted in the same station. Shri Bakul

. Dutta, while, he was working at Regional Muga Rcscarch Statxox), Boko in the said

' capacity of ‘Sr. Field-Cum-Laborsiory Assistant since 14.03.1984, vide Memorandum -

No:CSB-6(2)/78-ES.II (Vol-VII) dated 17.07.1990 he was promoted as Technical

- Assistant and transferred from Regional Muga Rescarch
Contd..... 2.
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Stanon, Boko to Technical Ser«ie Ccmrc Nama vaasagar Assam undcr National o

' Scncmmre PrOjth, Jorhat, Assar. -

Thc sand Shri Bakut : )utta, while, he was wodmxg as chhmcal Assxstant , |

Cat Ccntral Silk Board, - chhnmu Seivice Centre Nazira, Swasagar, Asiam smce
: 03 09.1990, vide Central Office Memorandmn No CbB-48(1)/86—ESI Vol.VII dated
2111 1996 he was n‘ansfcn'ed from Techmcal Scrwce Ceitre, Nazira to Gramagc- '

Cum-Extmslon Ccmre,  Aizaw), Mizoram under ,Regnonal Senculture Research

- Station, Jorhat, Assam.

The saxd Shri Bakul Dutta, whlle he was workmg at GEC, Aizawl,

| }eram in the sald capacity of Technical Assxstant since 21 0‘ 1997, vide Ccntral

', Oﬂice Memorandum No. CSB-48(19)/97-ES.I dated 15. 04 2000 he was n'ansfcrred

fmm GEC; szsawl, Mizoram to Central Muga Ed Research & Training Institure,
Lahdoigarh, Jorhat, Assam. He vvas relioved at REC, Aizaw! on 31.05.2000 (AN)

and reponed for duty at Central Muga En Research & Training Institute, Lahdongaﬂn,

Jmhzt, Assam on 05.6.2000 (Fi:N). 'I'twsa:dShnBakulehasbeenworhngat_

Central Muga Eri Rescarch & Training Institute, Lahdoxga';h in the said capacity of.

. .. Technical Assistant since 05.06.2000.

Contd.....3



) . The satd Shn Baknl ”)utta, Techmcal Assastant has entcred into. gross
moral :msconduct offatal anack Ga Shn ijt Roy, 'iechmcal Assnstant and aaemptcd
to- murder Shn N. Mahanta, Chowhdar CMER&TI, Lahdo:garh on: 309 2005 at

about900a.m. msarthemmnGax«n of CMER&I'I, Lahdmgm‘hoiﬁce oomplex '

 The case history for 2 said incidence foliows.
- Complaint lodged by 1 Ajit Roy for the said incidence is placed below.
| On 30.9.2005 at 9.00 2m. within ine Offise complex, Shri Bakul Duna,f
. Techmcal Assnstant took out a rharp wesson \Dao) ﬁ'om h.s Scooter and attacked o
’(Shn Roy) wnhout any provocanon from hxs (Shn Roy 8) sldc while he (Shn Roy) in
: ab:dtomedtosawlnmselfgot nnuxymlus nghthand |
: Prelnnmmy Enquxry bonnmnee was const:tuted to enqmre mto the‘ _
mdencc Themembemofﬂaecummtteewcreasfoﬂows ' |
Contd..4 f
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6. |
: 1Thc followmg Oﬁc:als/TSﬁWs were dxrected to apwar bctore the Inquuy' -

'Comtmttec on the bams of the wit<ss as stated by Shri Roy, Assxstant Techmcxan on

o ,1.’_,

2.

3.
4

'v_s.

The abow complamant, accrsed and mmessca were aﬂowed io depose thcnf o

| The statements of the rcspectrve witaess as foliows

. "'éﬁ-;%ﬁzwfwmgww’;

Ceetral Mmmstmﬁvcs Tribunal ;
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Dr K Singh, Deputy Diroctor. L

ShﬂD N Duarah Dep)uy [)'rector ‘ | * huwaha.u 8ench :
'smAJcDash,Depmmewr(A&A);" o o
' Sh‘nM.R Das, Assastatan'ecto(A&A).

'_ Shn O.N. Singh, s@emmdem,

'01 10.2005 at 200 P.M. mme ceiference hall of:ms msum vide Memorandum

" No. csmcmn&mwmyzoosmwsswsso dated 01.10.2005, they appcared -

before the Inqmty Commmec for thowr dxsposrhon

Shn Athoy Asststant ‘Techniciati (compimnmt)
" :Shn Bakul Dutta, Techm 2 Asswtant (aocwed)

| Shn K.K Doley, Chow sidar (wnmcss) |
‘Shn Mohan Das, Chow 1dar (“uu"’SS)

ism Pulm Hmmika, TSFW (Witnioss)

| statcment bcfore thc Inquny Comm twc bhn I\/ ohan Das, Chowkldar (w:tn@ss) dld' .
’mttumcdup onﬁmdzybefore theInqmry Comrm!:tec The I_nqmry Commlttee o

| advzsed all the wnness to submxt thedr szgled statcment to Cmmmttee

Contd....5
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On30092005 (Fnday) sround 9.00 am. t0905 am., we 5/6personswerc

- ’Atakmgteamthetea shopbeatmlmﬁoMofofﬁce Inthemeannmc ShnBakul
,»Dutta camc to oﬁice by Scoou..r and kept hxs Scooter inside. the oﬁice gate

. :_Immedmtely aﬁer getting down from the Scooter he started shoutmg and enqmred‘ e
." where aboui of Shn Narayan Mai: mta, Chowlodar Then Shn Kk. Doley, who was
'a:memmcmonmedaymfmmm(smsakmnuua)msmmm”as:s |

- 'absm and i in ms place he (Shn KK Doley) attendmg duty

_ ThenShnBakulDultashomed(Malmtawhhslmg words)ﬂmtfohn_;..
_Mmﬁlﬂdbeenondmyhewouldhave cutlmnmtomeees Then,SlmBakulv-'
" Dutta with a sharp weapon (Dio) in his hand rushed towards the teashop shouting
-~ wnhnmgwordscnugngsmnoyabommemmmpmmttomemmragmtJ
h““ (Sh“ Bﬁk“l Dutta) regardmfv misappropriation: of money by lnm for . co-
operanwmety Ihenhe(Sh BahxlDutta)wﬂhaDaomhxshandaaenptedm‘A"

‘nmrdeu' Shn Roy To save hnmelf (Shn Roy) from the attack, he (Shn Roy) catch -

- hold the hand of Shri Bakul Duisa. The people gaﬁ‘.emd there came to rescue Slm'

Royﬁ'omShnBakulDutta. Dw*mgﬁ\e oursemstrugiebetween them, ShnAJLt_
| ARoygotcutmuryon hlsngh.handfmm me DaothhwhxchShn Duttawas
t!ymgtoattackhnn. » o | |
: | C Contd.§
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. .'Dntta) Hc(ShnDutta) told SlmMahanta to repon the matter to the

. uwahau %nch

Vi'SlmPuhn}hwika, TSFWtookaway the sald shaxp weapon from ShnDutuL Shn_‘A.‘ -
iBakul Duna ordcmd Shn Pulm hamn'ka 0 put the. smd weapon (Dao) in the Tool
'BoxofhisScooﬁer AﬁcrﬂmtSlmBakulDuttaentemdmtoﬂlcofﬂcccampuss]owly |
.,dneatcmnghnn(SlmRoy)tobecmﬁllasomdayhe(ShnRoy)willbecutmto.

pleces for ﬂlc saxd reason ofoomplmnmg to thc Dn'ector regar",
| matter Inthcmcmmne oﬂwroﬁcestaﬁgathcredmtheoﬂicepremxses Hc(Shn

A}nRoy)mnmawdabommemdenceandmownh:smjmytoDr KC Smgh,'
_ DmxtyDirectorandShnDN Duamh,Depmthactormd@pcrtheuadwcchc:‘

~ (Shri Roy) went to the Doctu for Medacal ummt ‘He submntted Medlcal' L

: Cemﬁcste wde lns anothcr apphcmon dated oL 10. 2005,

Smce9(mne)monmshe(ShnBak1ﬂDutta)andShnNmayanMahama,

Chowhdar were staymg in the same rented house at Lahdoxgarh Chanah Thcre was

'agoodremnbetweenthem. Suddcnly dwmgthclastpartofAugust, thenwasa..
. ,ﬂmeﬁcasemhm(ShnBakﬂDwas) rented house and he (Shn Dutta) doubted Shn

}vhhantaforthatmctdmoe Emnthen,they(ShnDuttaandShnMahanta)were

lmngtogether Theydemdedtonwseparatc]ywef I“October 05 On27"‘of

/ Scptanba' os ShnMahmIachu;edhnn(ShnDu&)fmhamgmfmmedluswfe o

lns (Shn Mahanta 8) drmkmg habit and Shn Mahanta abused hml (Shn

o Contd ...... A




oo I e wfesr
o Cemramdmmlstrat@um‘
02 MR 2009 67
4 Azwis |
7 uwahatl Bench - J

"Dlrectorwmgmdenceonﬂﬂ'mm ButbhnMahamafailedtoptowdeproofand =
| ’dtdnotmnmatetotthxrectm‘ tm"‘%”’ofSeptcmbcr 2005 at74Sa.m.hc(Shn '~ :
'_Mahama)madcatelephonecalltohns(ShnDutIas)wnfcathomcandmfonncdthat. |
ShnDuttaxsmmntmganmm‘relauonshxpthh his (Shri Mamtas)wxfe His
' (ShnDuttas)w;fetold ShnMahzmatoprovethesmne but ShnMalmtacouldnot" |
prove it. When he (Shri Dutta) re.«bhed home after office hours, he (Shi Dita) came -

3 'mknowanummmgsﬁomhmmfe ShnA_mRov,A.T walsoirwolvcdmthls

conspmcy Shn Roy mfonned 19 hns (S}m Duua s) wife by phone that he (Shn

Duna)hassomeaﬁ'amwﬂhSMMahm wxf mdsheshou!dbecareﬁxlforsudr

. mlatmnslnp Fortwodays D\mas wife dndnot take anyfood. His (ShnDutta 8) wife

| and lns chﬁdtem were mentally very upset He (Shri Dut!u) exgleined thc wholc
'-matwrtohlswfcandmedtopauy!nsmfe Irizs21yearshappyfamilyhfegot

_dxsﬂnf:edandhe(Stthma)was myﬁmous towardsthesetwopemonsxe Shri

.Mahanta andShnAptRoy

| In thc mommg on 300'4..005 he (Shn D;tta) amvea oﬁioe and after
| keqmghts Scooter he. cnqmred a\*out Shn Mahama Howcver Shri Mahanta was,
abscnt. He(Shn Dutta) shoutedto Shri Ajit Royas to why he (Shn Roy) and Shn_'
,Mahama mformed m his (Duttas‘ wxfe about his (Snn Dwaa) relation with Shri
” Mahantaswnfe Therewasexchmgeofhamhwordsbetweenﬂwm He(ShnDutta)v o

bst lns temper and took out aDso(shmpcdwmpoa) from h:s

St e ettt e i e e G e g L W e U A
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-Scootet md rushed towards SL‘ Roy to kx}l hxm Somconc took thc sald Dao

(Sharped weapon) ﬁ'om lnm (Slm Dutta) and kept in his Scootcf At tlmtume it was |

9. 00 O’clock. He (Shn Dutta) aﬁmnded hxs duty as usual. Hc (Slm Dutta) dld not do
‘ "myﬂmgmdeoﬂicccampm There Was &:gun. onlyomsxdethemmngateofﬂ\c

office’ campm He (Shn Dutta) hid a0 bad mtensxon either to stab or nnn'de.r Shri

| A_nt Roy wrth thb Dao (Sharped iveapon) brought bv him (Shrn Dutta) "He (Shn.
'Dulta)bmughtm@Daoforhmdumuc wcrkmhlsrentedhousc Duetoexcesstve_

'anger he attackcd with the Dio othcrmsc he (Dutta) has very good family -

‘ mlanomhxp thh Shri Roy. No official matter was there.

He (Slm Dutta) stated iaat ke .shomd nct have dotie wch mlsdeeds He E

apolog;zed for such misdeeds. He mformed that he 2isG apologazcd Shri Ajit Roy

andrequestedhnntomMgndmlauomhlpmﬂlm IE PR dﬂ\athewi]l"

_' ’notrepeatsuchmxstakemﬁmre

3. Statement dated 01.10.205 furnished by Shri K. K. Doley, Chowkidar

. (witﬁess)‘_.

* On 30.9.2005 he (Shri Doley) was on duty at the gate. While he (Shri
Dolcy)wasatﬂxeTeastallmﬁ*on ofofﬁccmamGatetohaveacupoftea,ShnA_ut‘r :
" Roy, Assxstant Techmcm and Sid Mohan Das, (‘howludar came to take tea at thc |

'satdtemstall Wlnle ﬁleyweretal»ngtea, they sawtheamva! ofShnBokul Dutta -

alongwﬂh Shn Bhupen Borah, . .,FW by his (Shn & skl Dwu z,)

. L‘*}:
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' Scooter Shn Bakul Dutta paxked his Scooter msndP the ,,ate of oﬁice campus and | | B
: nnmedlately aﬁer genme down tonk out a Dao ( sn.aipcd weapon) from the tool box ”
v'of his Scooter and wnh very angr:’ mood 3aid to day he (Shn Bakul Dutta) will cut
| "Shn N. Mahama, Chowktdar into pieces and rushcd to the watchman ghed atthe gate.
When he, (Shn Dutta) did not fcund Shn Mahanta he er.quired lnm (Shn Doley)
. .whereabom of Shri Mahanta He {Shri Doley) mfomed Shn Bakul Dutta about thc
;absentofShnMahanta on the day Shri Bkl Duta said fohnMahanta, had boen
‘ ‘}on duu' he would have becn ol mto meccs Then, Shri Dutta ﬁmously rushcd
4,towaz~ds Shn AJlt Roy who was m‘:mg tea at the tea stall and said today he (Shd
-(Duua) will kill lnm (Shri Ajit Roy Shri Bakul Juits , asked 10 Roy whether he wﬂl-
pay the Soclcty moncy or not. Shi Roy replied ﬂmt he has nothmg to pay. Suddenly |
o Shn Bakul Dmta attacked Shn K.y with the Dao (Slmped ‘weapon). Innnedlatety -
' ShnRoyjumpedup from sitting and tnedto save hlmselfirom the auackby Shri .
| Bakul Dum thh the Dao. Shri Rey catch hold the hand of Shri Dutta to save hnnself
fmmdlcausckandbomstanedpluhandpuﬂand ShnRoygotanmjurymlnsnght'
, hani We all namﬂy Shri K.K. Doley, Chowkxdar ohﬂ Monan Das, Chowkxdar and
""SthulmHamika, TSFWmedt')takeoutIheDaon'omboﬂl of them. SthuIm
HnmrikatookoutﬂleDaofromh' hand of Sk 1 Bakul Dutta., fhenblmBakulDuttal
wmttowardsthcoﬁceatmeamvumc other oﬁiccstaﬂamvcdmﬁxc office
| 4. Shri Mohan Das, Chow: s tar wit:: s (sheent).
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Sthulm szmhmadnmwhﬂehccmcbacktothemmyteof.

oﬁioeaﬁersxg;mgmﬂxeattendmcew;stermbetwcen900amto90: am. he saw

SlmBakulDtmaandShn AptRoy\xfcrcmthcprocessof pushandpu!lthha

sharped weapon (Dao). Innnodntdy hs snatchcd the wcapon from the hand of Shri

.BakulDutta. SlmBakulDuttamfonneohm(SthulmHazmka)toputmeDaomto
thctoolbox ofthcootcr Thenhe(SlmPuhnHamka)putmcsamcmthetool

box ofhls Scoom‘ and lockcd and h...)d over the key of 1he tool box to Shri Bakul

CmmWonO-ilOZOOS at300p . mthecome;encehallofﬂmhsuuncwde
Memomdnm NO CSB/CNIER&TI/I‘ ’Il)/2005/FIRJ458 5-4592 datcd 03.10. 2005

- 1 ShnBah:leta, Techsical Assistant

2 ShnAjnRoy AsmstantTechmman

" 3. . Shn K.K. Doley, Chov@\xdar

| ;yShnMohanDas,(mowhdar ,
s “I'?Shnlarayanmhmta.Chowhdar
6. Vsmmhnnam‘ka,rcrrw
. ShthupenBorah,'I FW
8. Shri Pumananda Barvsh, TSFW
| | C‘ént_&....ll

Aym.dmfoﬂowmgoﬁmuwmdmctcdmappearbcfbreme_hquiry..
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Smocmcommls/TSFWmcnuoned at S No. 1, La&shavewb«mned'

then' wntten statememS, only thz‘ followmg Chowk\dam and Time Scalc Farm

Workcrswae mmogatcdbytheh

theChamberofDr PK.Kakaﬂ,DmmyDn'ectorofthnslnsnnnetoﬁndom thcfacts ,

of the. case. ’Ihey appcared before fas Inquiry Coxmmttee for their deposmon chce, E

ﬁ\eyhavebeenaﬂOWedmdcposeﬂ*wstatcmmtbeforcmemqud‘yCmmmee

q\myCommxttccat 300pm.on041020051n :

- 1 sm Mohan Das, Chowkdar (mmess)
5'f 2. Shr Narayan Mahants, Chowkidss (abaent)

3 Shn Bhupen Borah, TS}'W '

tGuwahati Bench

Corties Adkmintareiva THbuna.
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4 Shn Pumanandﬂ Baruah, TSFW

92005 at ab(ul 830 ‘am. wh:le he (Das) alongwnh Shn KK

'. hmcl m ﬁmn of'the'mam office u;tc, Shri Bakul D‘Jﬁa camz from home and kepthxs :
"Scooter near the oﬁicc Gate and gskcd Shai Dolcy wheteabout of Shri N Mahanta,

'cmwndar stoleymformed ahnBakumuuaaboutme absent of ShnMahanta’- |

_'onmeday SlmBak\dDuttauﬂd,fohnMahamamdbeenmcrehcwoddhave

' andSlmAptRoy AssmtmtTeclnncxanwaretahngteaatme_-

"beenngenabcmrpmnshmentforpaumgmsomﬁnewsbyphonctohxs(Shn__«-

‘ Dutta s) home wh:ch creamed pro‘uems in his (SLn Dutta’s) family.

. Contd...12
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On seemg Shr A_pt Roy, hc (Shn Dutta) mshed towards Shri Roy chalglng -
him (sm Roy) for makmg tcleph ne call to his (Shn Dutta’s) home then attacked
Shii Roy with the Dao Shn Roy (...tch hold the h:md of Shri Dutta and siartcd pu,sh‘ |
and pull Shn Puhn Hazaxika, TSFW and Shri KK Doley, _Chowkxdar scparatcd -
ﬂxem.Aﬁerthathe(SMMohanDa left the spot.. | |
| 2. Shn Namyan Mahama, (““howlndar (absent)
3. Statemcnt dated 04.10.2005 fun..ished by bhn__lihymBorah. TSFW

Shn Bhupcn Borah stited that he came with Shri BakulDuttamhls S

 Scooter but he ts unaware sbout thei: quarreling (Shii Bakul Dutie. and Shri

AJ“RO)')
MMM_LMVML’Y_““ MM_M&
. Shn P Baruah stated umhehadnotsecnthf' qumrer‘n'v Aﬁerchangng -
'hn dress he went to duty sltc me there he hcard thc sound of quatrelhng, Slm :
~BaknlDunatokllnm (SthmnmdaBanmn)thathe(ShnB Dutta)wasvcry |
f\mous Shn Bokul Dutta told hism \Shn Baruah) to hldc the Dao winch kept in thcr
tool box oflns Scooter as Shri A;tt Roy may go to Pohce Saying thie Shn Bakul:

Duttaleﬁ. Buthe(Sth Bas w2iyy did not hxdcteDao anaaisonotknown’

~ whmabom of the Dao . |
| S Shn Narayan Mahanta, \,howhdar CMER&TI, Lahdoxgarh who resumed
' ’dmy on 13 102005 aﬁer avaihng feave w.ef. ?992005 to 10. 102005 madc a
‘complmnt on 13. 10 2005 agamst the ‘said Shri Bak] Dutta that he Shi
Mahama) leamt that Shri Bakul Dutia with a Dao seaiched to mn him on 30.9.2005 at '
the Chowkidar’s shed. : o |

| L cOmd13
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Thus,nisewdentthatashasbeennmawdmdctaﬂmthepreparasthztﬂ\c |

- said Shni Bakul Dutta, Techmcal /"9818(311‘ has brought a Dao (an iron wcapon) inthe |
tool box ofhls Scootcr on 30905 while he came to ofﬁcemthmtcnuontok:ll Shrl»

' Narayan Mahama, Chowkldar and Shn "Ajit Roy, Assnstant chhmclan He (Shn
, Balul Duua) parked the Scooter inside the oﬁioc campus and then he (Shn Dutta) o
3 took out the Dao from the fool bix of his Scooter and at ﬁmt he (Shri Bakul Dutta)

Vattempted to kill Shri Narayan viahanta, Chowkldan Since Shri Mahznta was not'

available in the ‘Chowkidar's shet then rushed towards  Shri Ajit Roy, Assxstant' -

?Techmmnmdaﬁackodhnnwnhihci)aomdShnAthoygotmjury Thesadehn o

Bakul Dutta also confmsed/adnum 4 for the said cnme
Thc sa:d ‘Shri Baku) Dutta resorted tc sald serious nnsoonducts-

| ‘.notwnhsmdmg the msponsxblc and chhmcal Assistant post held by hun, ignoring

totally basnc xeqmrement that a uovermnent Servant should at ‘all tnmes mntam; .
. devonontodutymdshotﬂdnevsrmdulgemmyactwmchxsunbecormngofa' N
'4 GovannmltSmrant.Ins, mmfme,mtputedthaxhehasfalledtommntamdevouoﬁ
“to duty and has acwd ina mxmer, whica s 1u_tc unbecommg ofa Govemment

g Servant conu'avenmg Rule 3 (1) ) & (m) of CCS (Conduct) Rulcs 1964. Hencc the -

._charge.

7T 30 T
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: LIST OF DOCUMENTS BY WHICH THE ARTICLES OF CHARGE FRAMED
AGAINST SHRI BAI\UL DUTTA, TECHNICAL ASSISTANT CEN'I'RAL MUGA R

ERI RESEARCH & TRAINING lNSTITUTE LAHDOIGARH, JORHAT (ASSAM) E

, IS PROPOSED TO BE SUSTAH {ED.

o Letter r dated 30.9. 2005 of Shi Aiit Rov, Assxstant Technman, CMER&TI,
;'thdongmh complamt agamst Shn Bakul Dutﬁa, Icuhmcal Assistam,
- CMER&TI,Lahdmgm aboutfamla!tacktolnmbyShnBakulDutta. |
2. Lettu dated 01. 10 20wS ‘of Shn Ajit 'Roy, Assxstant Techmclan enclosmg
themn an OPD prcsmpnon issued by the Meducal Omccr of Kakajan o
| Pmnaty Health Centre, Jorhat District for obtaining ms mcdnca.l treatment.
, 3'.\ "Commee consututed for Prelnnmary Inq siry vxde Note Sheet page No. l - ‘
}-dazedm 102005 " o
4. Manorandum No. ("SB/CMER&'I‘I/IS(II)/2005/FH{/4556-4560 dated -

| 01 10 2005 xssued Sy the Inqusn Commnwe advising followmg
oﬁmals/’l‘ SFWs to appear before the Inqmry comnnttee on O1. 10 2005 at -

| 0200 p.m. m the cffice for mtetmgzmon mto the casc agmnst the’f |

: complamtlodged by the md Shn ijt Roy, Assmtant Techmcxan. ‘
- Contd 2'
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o CeﬂtraiAdmmlstv'aﬂveTﬁbunal
1) IR ShnBakuleta, Technical Ass:stant (accused) ‘

.'\

vi.i)..' Shri AptRoy, Ansistant Techmclan (wmplam%an ) D 2 APH ZOU9 -

) SWKK Doley. Chowiqdar(wmess) A4 A ity
I - uwahatiBench

iv)  Shii Mohan Dae, Chowkidar (witness). -
| v) Slm Pulin Hazariks, TSFW (‘viiixess) ‘
‘ 5. Wntten statement datcd 01. 10. 2005 of Shri A_pt Roy, Assnstant chhmcum B
| (complamant) | | -

6 Writion statement  dated 01102005 of Shri Bakul Dut, Techmcal,_.'._‘_m
- | Assastant(aocused) S "
 7 Wntten mmm dated 01 10.2005 of Shri K.K Doley, Chowkldar 4-
s ann smement dated 03 10.2005 of Shn Pulin’ Hazanka, TSFW

(wmxess). | |

;w?;.“ Mea[norandum No csap m&wxsmyzous/pmmsss-un dated

03 10 2005 nssued by !he Inquiry Comtmttee advmng followmg

- oﬂicxals/'l‘SFWs to appear before the Inqmry Commmee on 04 10. 2005 at

3 00 pm. in thc oﬂice fcx itsterrogation : mto the case aga.mst complamt

| )o@dbysm.«,nkoy Amtamrecmncm A | .
B SMBahﬂDxn:x,TechmcalAms'.,ant(accused) - .
i) ShnAJnRoy,AwstantTechmcm(oomplmnant) : . E ; :
) ShnK.K Dolcy,Chowlodar(mtness) ', :
a  comd 3" |

= AR S e
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v) Shri Naraya': \iahanta, Chowkidaf.

| vi) Sthulm H'im’-&:a,'TSFW (witness):

‘vil)  Shri Bhwpea Borah TSFW.

viii) Shn Puman..nda Baruah, TSFW

'iv)  Shri Mohan Das, Chowkidar (witness).

Centret Mninistraﬂw Tﬁbum}

4

02 R0
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10, Written statement datee 04.10. 2005 of Shri Purmnanda Baruah, TSFW.

11. Wrmcn statement datzd 04.10. 2005 “of Shrl Mohan Das, Chowkldar )

(wmwss)

120 anm statement datec 04 10 2005 of Shn Bhupon Borah, TSFW

~ 13, Prefnmnary h\qmryRoortdatedO7102005 submlnzdbythe Inqun'y .

Commrttee

ookl skl R okRK

";;"14 Apphcahon dated 15.10. 2008 submitied by Shn Narayan Mahanm,';
Chaw!ndat complamx ay,ambt Shri Bakul Duth, Ter.,hmcal Asmstant’
S anempnng to murder hnn byShn BakulDutta, Teohmcal Assnstant
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";;LIST OF WI'I'NESSES BY WHOM THE ARTICLES OF CHARGE FRAMED

| p AGAINST smu BAKUL DUTTA TECHNICAL ASSISTANT CENTRAL MUGA R

’F.RI RESEARCH & TRAINII ik INSTITUTE LAHD(_)IGARH, JORHAT

\ (ASSAM) IS PROPOSED TO BE SUST AINED

1 Shn ijt Roy, Assistant Technician, (,entral Muga En Research & Trammg

Insmute Lahdorgm'h, Jorhat (Assam) (To depose in respect ofthe documems cited at -

' SlNo 1&2ofAnnexme M ie. ﬂleustofeocmnentsbywlnchmeAmdesofv '

' etmgeﬁmedagmnstmesaldShn“aklﬂDuﬁalsproposedtobesustamed

?.‘ Dr fpxc szan, DepmyDn'ec‘m (Tech.), ccmlMugaEnResemh&Tmmg_; o

tobesustamed. |

3 Shn Natayan Mahanta, Chovvkndar (,entral ‘Muga En Research & Trammg.
Insmute, Lahdmgarh, Jorhat (Assam; (To depo»e in 'espect of the doeuments cxted at

: Sl. No 14 of Annexure III ie. the iist of documents by whnch the Artxcles of charge

‘ﬁ'amed agamst the smd Shn Bakul Dutta is proposed to be sustamed

Y

Cmmhs&niniﬁmm%ibunal o qu
N T
Guwahati Bench :.‘ ‘ w :

I.ahdmgarh, Jorhat (Assa!f)('ro deposemrespeet of the documents exted at )
,"s 9 10,11, l’&l3ofAnnexure I ie. mehstofdocmnemsf

| by wlneh thc Amcles of cha:ge ﬁ‘aw, agamst ahe md Shn Bakul Dutta is proposed '
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CENT“AL MUGAc.RxRESEARCH & TRAINING INS'HTUTE
Q»Tﬁa%irmﬁé\ ENTRAL S ILK BOARD.

mm WW‘ Minist.y Of Textiles: bovt Of India
. k™ Lahdoig ;hmrz]orhat 785 700 (% Assam)

Wﬂﬂ/ N Dﬂ___&_ﬂ___wm |
o ""‘WWMORANDUM e

WSub Mﬁmtm %Wff Transfer of Technical AsSisté.nt -

mmtm 10 aﬁazu)ﬂ%rmﬁa} CSB- 48(3)/2003-ES.L.Vol. III
%m@mmm awﬁﬁmﬁﬁquﬁmqamw AR e ]

WSOGJMﬁ(m)ﬂ Ry P ST E
“Pursuance to Central Office ‘emorandum No Ci }3-48(3)/20"3 -ES.LVol. II

- dated lO Apnl 2006 Sti Bakul Dutta, Tichnical Assistant stauds relieved of his dutles at
CMER&TI, Lahdoigarh, Jorhat (Assam) on 30.6.2006 (AN ). ~

ﬁmﬁm%%mm‘@mwimmlm 5, w’tﬁmﬁi

: WMW(WHSHB %mrﬁh&mﬁt‘*m%mﬂﬁﬂq&ﬁzﬁt&

PraarrarceTaR wer e 2. & s % R v gt ‘
Ho 'is. advised to:repoit for duty to the Asszstant Director, Muga Sﬁkwrm Seed

" Production’ Cen:re, Centt#l Silk Board,Kamban -781123 DListrigt -Kamrup (Assam) wnthm
the admxssxble pmmgtxme Heis entltledtc TI'A and joinizig time beneﬁts as per rules. .
. . /o
e e
ya dr%ﬁeﬁDIRECTOR
L /eﬁmw SnBakulem.
o waraw Techmical Assistant, 3 -
%uaaw.m&wCMER&TI Lahdmgam, - ——— m
= [B!ZJorhat (mm) _' Cecwraikdvnlnistm?ﬁbunal i
D ] APR 2008
Guwaha’u Bench o
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|

Dated10.08. 2006

No.CSB/ CMER&TI 15(11)2005: FIR/ %fnfa d1
\

]\ ' IOR. \\]‘t A

Shri Bakul Dutta, ExT.A. of CMER&TL I_ahdowrjrh Was - called upon to appear Defore
the Inquiry. Oftficer on'21.04. 5006 at 1040 AM in the office of C\ll R&TI, Lahdoigarh vide Notige
" :ssued by ‘the. Inquiry Officer to held an i uiry again:t hiri under Rule 1 4 af CCS(CCA) Rules, 1965 on
ihe charges Iramed agamst him vide Mo norandum No.CSB/CMER&T 1/15¢(11)/2005/FIR/8263, dated
27.03.2006 along w:th a statement -of essn of (i) articles of Charge {11) Imputation of misconduct or
msbeha\'lour in support of the articles o “charge (i:1} a hst of document by which the articles of charge
tarmed (iv) a list of witness by whom the articles of charge. prepared to be sustained were also forwarded

“to hini. :
Smce Shri Bakul Dutta, 1% ’fﬂi]ed to sttend before Inquiry authority, the inglury was 0

oe »onducted against the said Shr Bak:: Dutta on 21.04.2006 was postponed. The Inquiry. Officer
advised the said Shri Bakul Dutta to appe:s before the Inquiry (Wtﬁccr thereafter at the same venue ar.d

ime on 09.05. "006
_ The said Shri Fakul Dutte. sppearad bc'o, e Inquiry Oih( - on 09. O‘s "00(\ The article of

charge alongwith the statement of 1mpvt jons of misconduct n \urpnrt of the articlé of charge was read
out and e,\plamcd both in Engiish and Assamese by the inquiry Oinm

The Inqum Officer has examined 3 {{ive} witnesses. The dclmquem Shri Bakul Dutta

\while giving his statement declined to ad:iuce further Vi dence and p nleadad not guilty before the. Inquiry
Officer. While Shri Bakul Dutta identif od all the wrtten - t Jements given n evidence by S$/Shri Ajtl

Roy. Assistant Technician, Kk.K. Dolev. - howkidar. NMohar |ras. Chow kidar and Pulin Hazarika, Time
~Scale Farm Worker and their signatures ? thereunder. the [niuiry Officer ahowed: Presenting OQfficer to
produce the same during the Inquiry Pro ¢ss. During the process of {nguiry. the Dc.lmquum Oﬂmcd Shn

Bakul Durta was gwen zinple opportunity 1o Cross enam iine the above Wilnesses.

The Inquiry Omcer in the process of inguiry has considered the following pomts in
apxt of the char%s ~ ‘ o

(a, Whether the dclmquent 4 Bakul Dutth ‘th.mpted {o murder Shri- Narayan Mahanta as
alleged in the article of ul roge. : ' '
R thther he attacked Ajit fooy with Liao.
() Whether Ajit Roy su<tam=ﬁ injurv 1 the u"«cl\ : . , .
1d) .~ Whether the said acts :.aomitted h\ ‘the delinquent amounts’ to gross moral
' misconduct. ' '

Direct evidence as to thi charge that w‘m Pakul Dutia attempied to murder Shii
\arayan Mahanta who was absent or the dav of oaccurrance of thi incidence has not- heen
cstablished. However, his utiérances, i oat had Shri WarSvan Mashanta been present al the gate, -he
would have cut him into pieces and  possession ol Do has been established in the evidence of

witresses. ‘
| | Contd... . 2/-
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; The complaint of Shri Ajit Roy that Shri Bakul Dutta allegedly tried to attack ﬁ
with a ao on 30.09.2005 al 9.00 AM was examined by the Inquiry Officer and same was prov
beyond doubt while taking into consideration the evidence of witnesses. Shri Bakul Dutta, althoug
persisted in not possessing any 1Dao with him, he however, never disputed the wounds sustained by
Shri Ajit Roy and the Doctor's preseription iegarding medical treatmént submitted by the3
complainant. The actual occurrence took place in front of the main gate of the office where he wei %
from inside the office premises afler parking his scooter, is established. 1t has nlso been csmhlishéd‘;_»
that he prepared himself for such unbecoming incidence from inside the office campus & Iater in the , -
course of enquiry tried to cover up the same hy giving false statement. o

4,

The Inquiry Officer has been able to establish attack on Shri Ajit Roy with a"Dao™ wilh;;-j.f-‘
ulterior motives by the delinquent Bakul Dutta and has been concluded 4% riotious or disorderly - -
behaviour,on the part of the Shri Bakul Dutta. which is a gross moral misconduct on the part of the ©
Shri Bakul Dutta. o ' :

.
Therefore, the Inquity Otticer held the Inquiry process on the hasis of the cross =«
examination of the charged official Shei Bakul Dulta, complaiant and prime withess Shii Ajit Roy o
and other witnesses & also that o the reportof preliminmy inquiry commitiee. Considering merit of - * ),
the documentary and circumstantial cvidences and that of the deposition of the witnesses, the Inquiry
Officer came to the conelusion that the mticles of charpes framed against the delinguent officinl Shri
Bakul Dutta in the case stood proved 1o the extent as given in the Inquiry Report. A copy of the
Inquiry report dated 05.06.2006 submitted by the Inquiry Officer is enclosed herewith.

The said Shri Bakul Duita is directed to submit within 10(ten) days of the receipt of -
this memorandum, his representation if any. in this regard, ¥ o
-n
— Vad “1
"
inel : As ahove. (Dr. R, Chakraverty) N
: l)h'('('!’n’r’/,,,..———-— N
To ! : T o
o . . - _‘,./ .
Shit Bakul Dutta, o™ :
Technical Assistant / -
Through the In-charpe,
Nilkworm Seed Production Centre,
Central Silk Board, Kaliabari,
Boko - 781 123, Kamrup (Assans).
- ‘ .
; . ?
! = a3,
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Report of the mggiryy. EC28008
. Technicy Assistant, %"@WWT
' 'rrgmmg Insutn;g. ,,( ssaglle inistrative Trfbuna,
: o R : 02 APRI 2008
. L. mg :qjdft"l;a raned ‘01'_1 th.e conclusion Cf meﬁmw
si'i Guwahati Bench

quiry in req:ect. of: the charge brought against

Baml outta. j R o

RN
i

’me case for the antho:ity of Cantral Muga Exi

i Research & 'rraining ..na'dtnte. Lahdo.tgarh.:r orh&Assam)

1s as fol],oWs <:-_:"
“on 30. 9.05 arcand ‘9 A.M. swhile {:he co"plaihani{ \ ’
'"echnician 1n ‘che otfice of d&ER &

- sri Ajit ROy, AsStt.

o 'rI. Lahdoigarh. a].m(f w:l.th tiVe to six: persons were ta}e

lng tea 1n the tea sh P located 1):1 f.ront of the office R
2 A\

b Baknl Dutta came t.O the offi\.,e by scooter and kept his 1
' ‘ “al

,scooter maide the o€<i..e qate. Imnediately after getting

dcwn fx:om the acootexe he Bt.&rtwd shouting and enquirad

about narayan Mahant_m cnwxidar. on be:.ng told that

. Narava'l He)‘anta Vas -xb‘sent. he sl”"' ted ‘that "‘-ad "araYau

fgahanga*befen p:esent. he waul & h.,ve cut ‘him into piec@& x "\
,‘He then rushed towardvﬂm tea shop vd.th a dao .1n ha.nd o4y
- and charged AJ.‘Lt ROy abmt a complaint of misappropria-

tion made by thg said Ajit_.,yROy agalnst h.‘-.m azd attell;)tedf |

to mraer Ajlt Roy wi .h the dac. ToO save himself from the S {\
A

attacK. Ajit Roy cau.nt hoJ.d Of tbe hc,na of val Duttas 3-11

merogqp'oz




ke

- attenpted to mrdex Sri Na»a{an Manantao chowkidars o

‘ aam 3;-1 Bakul nut_td conatimte serious mlscmd,lc't}a' T T\

o on nia part. He has t_bna failed

' 1ish and Assamese ananage aﬁd

Ce«tral Mmmlstmmmbunaé i T
A ':’ A '
02 APR 2009 JD(JO R “\ o\“) |
se 284 A s
, AR VAT S
- puring- tJ‘le senffle, AJit Roy ga_stained cat injury in .
. »P u'(?(,md . S ' . v S v ‘ \\ '
3 . . ) F : . . i_\‘
. his right _hanvd., SRR Y N - o | }
2 e article’ t£

| '=c4m& 'rI La,hdoJ.gax'nu “:rbe sald acts commi tecd by tne

to mamtain devotion !

'to 'mg-.y and acfed *n a ma.nner wbic.h is quita u.nhecom-

-

ing of a Govt. Serv”'t the"eby con ,,raVening rale 3(1)

(1 & (111) of c.»...(conéuct) Rules ;564.

'i‘h. said cna' 3 has been reac‘i OVer bOth in. Eng-

axplained to Srl BaKu.L \

Dutta wno has pleaded nox guuty. -

' 3. Tm managemmt has e}.ahined as ma,uy as fivé’
'it-nuaea. oelinquant sri aaml nutu gives his own A
S Y T (-t R , Y
N ‘i,

etatulent and decl ".nes to’ ad&xce :Eurtmor a‘vidmoo.

contdssesPres3




' t:anents gi.Ven :Ln ¢
Kanta DQIGY:

~prelim1nary anui cy comitt

have b“"

to nurder sri Narayan Mahanta as a.lleged in the ar

gof charge- L , , o ‘ f : .

. (c) whetner AJ ‘¢ Roy stlsr,a.ined 1nJury in the attacx t :

- 02 o 2009

o ahauBench '».T\\.

After asctrta,uung from ‘the dalinqucnt Ba)m.l.

mtta that he has a.lraady retaivad tna c0plea of ata- »

“Iiden Ju! ’Dy S"i Ajlt Roy, Kxishna
-Mohan’ Das and Pulin Hazarika before the

ee. thoae atatdnents are

au.owea to e prO‘uced by the preeentmg Offlcer be~ \

fore nq. 'rhe atatments and their signaturea the.rennder

ident‘lf‘led ny the said witneaao |

' 8ri'Bakal raitca "crosa-'em:ni.nss-:all the witness- i
. ' .o . al

wmil

P

as,

'4,' Now. ohc p"mts that fall tor considexAdon.'m

+

'respect of the ch..nrge arc d‘3 foll owsx- |

(_a) ' Whather thu dej..‘L ue;ntu o Ba)GLL Datta attempted

ticl e

‘(-b)_ ﬂhar.her ‘he at:tacked AJJ.t ROy with daO.

: )
, al
& ~ﬂbethar tho sai.d acts comitted by the de).inquent
amcunts to groaq sl misco_n&cv;.
. Contdo ® ‘;DQ'.' el
.



e coma ‘to the first point viz .

- Now.v.li.é-t:

‘wheth‘er: tha"aéli‘vquent Sri Bakul Dutta atternpted

~ to mrder sri Nar ‘”,n Mabanta.

t;ere. the atatement of Narayan Mahanta 18

,gr...,”_‘.,»

to be seen firan 'rhere ‘is no di.rect ata’:ement that

VIR VN

-

: Baml mtta attdroted to mrdar hinb He waa not

' ~;_‘;premg on me date “of occnrance. mt 'he says tn&f‘-

I LRt

" he had reported (0 the wife of Bakul Dutta crver

, ri‘ v .
‘ pnono tnat Batml Dutta hud .U.J.écit relation with

"»\

hia '=-1£e. AccCX.'dmg “to tb-sb wimesa.' out of anger

cver t.he eelepnouc talx wi th his w.lfe anout th'e‘
tllsc‘*

saié. relv t:ion a:w" Dutta waa tar et;tn him
82 d—lﬁ%ﬁt ’ P 9 g

'ffto k.nl mn.
" ’ The evidwnca of Mit Roy (P.wo

Kanta potey shows <hat on 3. 4505 at about 9 Ao
Ba}mlmttacame to thc o;.tice,kep‘c “the scoo\.er in-

side Jze office normmnd, tonk out a caw from the

tool box and shcutea tnat ‘had Naraya.n Mahanta been

,*present at’ tbe gate. "’he would have c:lt him mm

PRy

. j_piqcea.;
The ev..oencu of ps«Wo 3.4 and 5 d0es not

furnish aviaence to e&:e.ﬂsbl«al tha d‘- ge of attempt

'to mrder Narayw Hahanta

vo - "2.*'.’ s

1“) .xrish’r}a vy

o
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"he evidence of Ajit Roy and Kriahna xanta

" poley also does - not furnish materials to eatahlleh

tdtpted to murder Kara}'an Mahanta.

that sa)ml Dutta wl

i Bnt d\e uttek'ance a.uing ofﬂce hours witmn

' the offics cOupoun‘* &at';’too with a dao in band-that :

: he would have au-. ..a.a.raran Haha:xca wto pieces had'

Narayan nahanta beean r_here 1s unbeconing of Ba)cul

. S i . z . . e "‘—‘“M i
: Dutta. th'e Tédxnic.al aasiatant of CMER &TI under oY
. : ._"._‘.‘-‘ ST ?;_‘,,M__.____,___‘__‘____.—-——- o e meamm e e ) .
1e 3(1) (111) of Cenf.rd civil Services concnct :
/ e = —— 4
Rules. ﬁ - | ' -

ri Ba]cnl outta is givm a’ cha.nce to croas

L G 'examine the wit,nf #8ess But he has not . peen ahle to

, ‘break tbe e‘vhidenc.a.

!

o o (’ﬁ‘ul.»(‘(_

n saku.l. Dugta denies to have paaeged _

ﬂen thouq
tatemant given betore me, the

3.

&ad .‘Ls evident from nia sta‘t‘e‘-‘

a da.o 1n cmrae f the 5

tact ot poasessiun Of
| fmentf given befom ghe Preliminary Engutry oomlttee. |
. He haa adnltted sba‘t,_ atatf._emant when the same was

N brmght to hia nodco-

Yy I. now. ccme t-.o tb

L
 .' <3:‘1$_<.=\'18'81°° I am ta)ung up the . 3rd f:m..nt togetber wlth
| the 2nd points
Contdeess , 556

)
al

e 21nd potnt. For conveniant o

)
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~ the qﬂestion is wl.,.athnr Bakul wtta attacked o,

Ajit Roy and whatner Aj:.t noy sust.amed mjurios ‘o

\‘ -.-"

the atéi‘é& .'f_':',i

SECICRY ST

ch.:e“ 1et me firat. pemse the cOIIpl.alI.IQ ExtI)e

ety
=
_/
.- T ST

.
.
catan
PN
.

It ia allcqeé in t!‘va COWldinant Lhat on 1).9»0 qoea’.: .

om the too). ' =
9 A.H. 8ri Ba)cm. mtta took wt a dao “£x g .,§..
pox of the schoter which sr:. BaKiLk mtta kept inside
the office conpound. sr:L Ba)ml outta,tj_.hen gave a dac
Iiow on Ajit ROY' when Ajit ROy was’ trying to save

hi.mael.f fxo:u the hlow. Ae suatained injury on nis . ‘\\.. .

right n'ana.*' ST

Ajit Roy ela.l::(n‘A .és t}lis'aLL'egatim ,bquiving o }

viv:ld descttption of t!w occlrance'ih course of evi~ \\'
. b |

'dence. nia writtdl cvidanoe giwan before the prel.t- |

wuiry CDmnl.ttm is acc'ep‘ted for cor_xsi.dera'—

the .mstant enrrun‘y. His avidence supports

the cdrplainant (Ext 'L} givan betore the authord Y

of CiM.E.Re & TIs |
ajit Roy has been ' gupported by Krianna Kanta \

' Dmoy. Mohan Das sld Pu].m Hazarika. 'Iheir.writta:x J

avidence-. given pefore p rel fw.nary anuiry. Cunmd ttee

ontds o e el
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. from the office couponnd. ;taelf. ' .4 o ' . 1\\
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37..

. are also accep?.:ed for coneideratiox:. Iﬁ is seen fron ‘ :
A

their ev:l.dence ..hat when Bakul- Dut:ta wanted to give - P
L)

a0 blcw ons mi-.. mq cznq;h" hold «of the hand ©f

. ,—a\,'L

Baknl Dutta anc m the puah.mg and pu.lling he suste

' ined .'.njury in bis right ba!!d.

..

sri Baxnl mtt.a haa not bean ahle break tha

.....
o ——— e ——

[P _...,,,;_...

eVidence of ‘there .tnesses’ in” the. course Of .croge=

____...—--—'-"'b",‘ . "'-("*tﬂll
_.--——-—"""‘"—"»— K{VMW oo
. mn-tnation;‘ a)g!! }qn}tt:a admits the: mm.-ah with : ’\
G Keepie : R \
s

Ajz Roy mt aanies to have used dao.‘ But when the

«4..

comuttee ie k: r.ughc to hia notice he aduits it and - \\ '

s
—

ement he adml ts

e = o e s et T

it is n!arked B:zt A. In the said stat

’,_._—-—-—

t.hat he too)c d&m uao to assanlt Ajit Roy. Eonebody

s it

e+ e ——

ﬁ mtched avay t‘xe aao, Ajit rROY produces a prescri-

B —

—~——— n-o..n--n’-—-."" _..o--"“‘-

ption of a doctd: to show that ht had to undertake

treatment for. t.ue .Lnjury sustained. It 18, thuxn

s et et 25N

however. not dieputed. . o ‘ 3

. B ’ g N : \

l!vcn thom,n the act:nal ch.rance took place I\
4

outside the gate of t.he office. he weat prepared e %
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(7) In the light of tne diacussicn mada above.

§ o o -“H“xi"!*\‘ . S e
I an .Of the of tbe cp.‘ln.‘lon that the. Managanent

|57 RO SR A

1.-

' has' been ahle ‘to estahliah the charge of attaCK

on Mit Roge: - - withEe

~ . ) — N

(8) . 'rhe act:a and oonauct of sri Baxxu mtta .

reflect: riotous aa» dism.‘q,erly behav.tmr and it
‘yu[_w <ty L

! R

is groas moral tnacppdvx‘x?t.._ ‘ “. |

T . R erdaeal Y
'In the resutit, I £ind sri Bakul Dutta

—

T pee— ;
233,
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The Dir':l.".!.o:

Central Muga Eri Rescarch & Fraining Institute,

02 APE 2009
. W "QT‘-!T{:B"

(:uwahatt Bench

Central Silk Board,

Mini,slry of Textile,
Govt. of India, 7
Lahdoigarh, Jothat. 785700 "

A o ' . a © Dated the 29t Aupast, 2806

Subject 1 Submission of Representation for kind consideration on “Cuilty Plend

Reference s CSI/CMER&TI/NS (1192005 /F1R/3079 dated 11708706,

Respected Sir,
.With most hrable sul)missi(m, I beg o lay the [oltowing few Hires awiih

1gluu1cc (o your Mum)x andum N, ( Sll/( M, I\<\ C1/ES () I)/7() SAFIRZZO79 dated

l IIOR/O() .

1. . That Sie, Thave Leen an employee halding the post «;)I' Technical Assiztint

n your oflice and hau, been rendering my seevice for six years

Z.l.. S Vhat Sir,on 30709705 at about 9:00 /\M \\mk coming to my office [y
'Kx'ishnu Kanta Doley, Chowkidar of the ~:'|mc~n{l|'cc o lns duty standing helire | .
the main paltc, 0! the same ()HKL asked him il N wayan M; ahanld wis there in the

ulmpus ol-the ()ﬂlu, On ins mplv I umld come (o know Hl i he had nodo L on

thatday. C .

3. lhatbu when I saw Ajit Roy, Assistand Iu.muuan !“I i feain atea shop

out sive the oﬂlu campus with Mohan 1) s, Chowkidar ol the s ailive, | ciemed

to him with one of iy tools (smatt dao ), Ke ol m iy se auler box (o beat hiin b

Pdid not . H0was bees ase of our quaiel ()Cllil!'(\‘.d (ime (o umu duving the period off
stdying (og,ull\u G u.I\ \l Bouse shich s situaicd atl aidotgarh, ( hi M.lh Forhit,

4, That Su while rushing to At Rm Putin Hazacika swho is the Time Seales
Worker of the same oftice came (o me and prevented  nie (o do same ad b

surrendered myscll and my tools civie him

3. That Sie. that was (he bepinning and the end ol theincident andthoredice
ve the both compromiscd the mattor in dispute althouph Ajit Roy fiked a written
complaint belore you.

2 Tty . . I ] e ! : o . :
O, - Fhat sSu, ol epend u! dre v Ton e el oceurred o dtha day and

o
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=

s.

%". ' .‘ H ‘1} ;‘ § i"\ . 1»' : l
§ 3 plmd iny glill "»wholclxuuludl\ selore you md promised before you Hol (o repe: A

*-;tg‘

(e 'mlL m‘?l kn. m my future llﬁ, B [ " Guwaha‘j‘ Bench
7.: Thal Sn, for your kind puu%al and consjderation | Imvg addul some afber

'paraydphs wlnch will lmnul]y ¢l cléarl ly hnnp your kind netice onas to whyt |

u‘

bu:dmc ru c_.mJ dbblh d-and bdmvul in lel Wiy as 000 as | saw /\]ll l\m il

.u ,fur h.‘ .
k ',‘ .

; why l cn lémcd ’\Lxm)um Mahun.u who wu ¢ the 100( causcs of my m;\u and the

ai

.mcxdcnl occuucd
: l

Smcc we are ¢ the ()mcc u.uv)loy«.«.s ofthu sumg ofTicewe du.ldul ourselvest
~ i
to suy loz:Llhu on a u,ntc,d houss and as sucliwe stayed lULLUlu formere (ian &

'monlhs m llu, samc rented houxL situated at I,dhdmgmh Ch umll Imhm (il o/

4

05 and’ cmsu,d a g:ood relations?) 1p between musulvu . ln this pu md ol stay i
mnuhu Nam\ dn n Mahanta hou()\.ul moncy Trom me time o ime .md ] pave hl.n

the same on good ]dllh and lnu\ Hy u,ldimn,lnp and as sm,h al last he owe «l (o

Rs. 4\100/—( upees Fout l. ousar. onlv in lnml \\Iud1 IS xgumlul m ln\ dairy

bool\ AA photm,opy of (he same mm,\(.d huuvn(h)

/\nd /\m Roy took momy amounting Rs. Gtﬁ()/ U\nmu SIX lh()us md

~ughthundrcd ﬁﬂy ) only fromme asloaninthe nmmh ol Auvgust /04 dl)(l pummul, c

!
_ mc, lo I'Cpil) lhc sm.m \\nhm on- month from lm dercof ljccc_li- (A plmmmm u.‘

the: rcccxpt ncmd herewith ) But whr n Lapp :oadml hite and mld i 1o A

e

'rumn nu. mp mul amount he xq“*ul that Hic puyu.d ANTVENY Lich is oby mw INRRIEE

dlld ’U\L,d () uhu., me o fifthy «\l]j_’,ll.ll'b n lhi.\",\v y, (he ul.zlmn\lnp lulm e
‘m'u's_clv_cs -b_ccamc bad.
""':'-'l'h'z\-l' Sir in this way Natiyan M \lmnm and /\11[ Roy, cmwi(lcrul mye oas

hcu uu,my and sounht opport ity Lo harny ne and my mpulalmn .md this s

'clwrly luﬂu,u,d in.the. [ollo\v ry o facts. On: 26th /‘\ubuxl 05 I\amy m M llmul v

'Slthl OO/ ( Rupuql ive lhuu\andx) onls rom my l()d\gd (runk in my room i
: m'\' .lhwnu, lhomugh he was ceteeted 1 ook 1o action against hin and recone iled

e m)’it,l[ W uh my lm lhum[lu ST anlu; to stay 1 i his m\n house. and l”c«mlmmd

.\) m lln. samc, rented house. On 27 qu/ 05 Naray an’ M l]l.llll ! and Ajt I\n\

_om,d m\' Ml\ Chitva Pri hx ulla at my PNT Nun'n' I - 747()()7 atleping

_ llml l \vui)l(, a I(,llu to his wife wancly S\\.lpnl Mahanta \\lmll s quite falue ._'l\l.

..mdl\m" - allwallon against me vhich has no dl'l\' roof. On 28h /%Lp 2005, afier

f m) ()“lL,k,\’\ as ')\\,ri camge to my aousc and came 1o know Imm my wile mvd ehildren

. “h("” th. 'lut"\l“ﬂ“ made “\ INVELS i | lu‘c:nnr oy Cor this b :;!h:_.w_:sli«"m

1
:(IL‘IIH\K nlv.. dnd n 30th S(.,)/()() (,\ll ol lhl~ sentiinent Phe havadim (|l oo and

i e

was e uly to bic.tl Ajit Roy witii onc obmy s

N | .

| ' ' t . (inditine

umlu (ools. This was why lunp:m d

‘ . fn‘\ &A )
"-‘"“‘Mﬁ-‘j‘ﬁ:‘"— ot ‘—‘-ﬁ‘* 5353“,&.. —




my anch and %cnl.mcnl causcd by those Lwo pux(ms who [alsely

") lhal Slr with xclcruu,c Qo o unfs (1

"1 lhdl dm' dnd linding lnm not | luxlud to Apit

{ *13 h‘o wus. dbsuu

abln. out side the office e s,

Jacts dnd ‘uunnxldmu I did th inc ulun on (Iml (I 1y hui

U %‘ |
ll was ()ul xld;t. lhu OHILL campus .
oo *;.'r ;_ "4‘ [: R

) (h (g) and (d) mumomd in the ictier,

Vldt. N() (SB/CM] R&THIS 5 (L1)72005 /7 1 IR/3079 (l«ll(_d I l/().\’ )() . lh( folowiig
pom(s drc addcd for your kind perusal. ‘ '

10 Hm{ Slr ! ddmll my l"ault but [ never atlempie ed to murder Narayan Mahanta as

allcg,cd in lhc. dlll(,lc olcluu% bull‘(lmltllmll W dlllLd to beat Ajit Roy lodmx wlCrise

allcged me by the

Wlly 0( luuphon\. on 27th Scp/0S since Narayin I\mm mta was ahsent. on llml day

W lmh he sl ied lum self before hon oy able M. P.C. T 1|\m n(le Judicial ()Hm i and

cnqun‘y author x(y for ihe matter in C.spule wlm'hn'nxcl[ s(u(cd m,hl.s cnguiry report al

Page No. 4 which avas reccived by e omw on ~L»(11 /Iuly 2 )()6

lhdl bxr though I rushed to b i hlm 10»011[10] my angu and \Ln(nnun and -

<unuldcrud my lool and- oc,camc nmy sulfcoo‘ An d (hus Ig 51\/(, my C\pIL\\I()H in clear

'j' Umll DID NOJ /\T IALn BI%E
'lh.ll Su smm. I did not ‘l(ldCl\ hun SO [Il DI N()l SUS l/\lN /\\JY'

INJ URY

12.“/'} lh i bn lhowh l wok lhc L )ol ¢small dao) lo hml Inm l neither uxu! i

Oi |

R

i' ';.
atmuk«.d lum wxlh ll

Jilml Su wlml (,vu l did,

ﬂ ‘ . ..(.

wlwlclu:a_rlcdly. d

may amount 10 gross moral misconduct | admit

11

Il‘iS Lhcrci?)rc praycd: lhul your Honour w()uld,gmuimn:;iy

0 l APR 2099 1 1108106, and L\UHP( (e lmm the dl e or pw‘ any onder

be plc.asud wadmit this petition with reference (n Memoraadinn,

'\ e No.CaB/C 1\1‘ R&TI/1S (11)/200 05 /l IR/ 079 da ted

as \ou decr (it and pxm Cr LUH\I(]LHH“ the lu!uu of v

.,\'Chnnl o, L'.hll(li‘k_‘ll and l:.um(\' :

uwahati Bajieh

And or this Act of l\lmlm S8 your [)( fitioncr shall e

2 i - pray.

linclosni‘,cs:fl. - . . : : o
. S _ o Ymu'.\"I.‘nlhlull_\_f.'
A pholocopy of RL.LOld showing 11‘ : fact - _ (

of bmrmvma mancy | from mc by Narevan ' ‘)i /
Vahanta i % : (Hal\ul i) -

2 A photocopy ol reeeipt of Money
Sogrowing rom me By AJiCRov

et B et

Technical Assistant
SSPCMUGA, Kaliabui:
. Boko, I\.mnup A
"i .
-

o aa o TLE 4 .
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y =t WO U e G it S
C _Central Muga Fri Resea: ' & ’ﬁsammv 6y rute
ey v arg Cent ! Sik Board
oy BT RA BT Minsty o S Textiles,Govt o india

a'rszrs{"g Lahdo sogz Yorhat (3 AN
m‘-mPhoné: 51:-80%, 2335510 gmr Fax ;0370 Z33SI04
AN L \B./( Mi R& /1 *( | l)/’()\)* F IR’ 55/’ Dated 29112006
' Con GRLEK : ‘ :
Whereas - Shri Bal\ul Dutta. iechnicai Assistant, Central Muga Wmaﬁw
11 Research & Training Institute. Lﬂhdmamh “jorhat (Assam) - wvas mim"@’mm”“‘
nimmed of the propusal to hold ar mquu\' against him under Rule 14 ~
of Central-Civil Services (Classitication. € Coniro! and Appeai) Ruies. | 01 APR 2003
~065vide this office Meniorandum No.CSB/C MER&TI/IS(11Y2005 | L o
VIR/82063 daled 27.03.20006 eaclosiag therewiih. a stater et eaci: of | ";"m
\ Guwahati Banch
'\) mlulx of Chalﬂub. (11) imputations of mlsmmm( { or mishehavior 4 M
\uppmt of the charges and (i) dist_of” documents by _wihich .u.r_i.
witnesses by whom the articies of uu‘;_.;_,_\&_m proposed 10 e

ustamed. Shri Bakul Du: m having. in receipt’ of the Memorandum on
25.03.2006. failed to subm i his re v against e charge sheet.

'\)\'HFR‘EAS the i‘wquir)’,at'; imt Shri i-’S:@]L:.ni :-")u_t‘t,zl, Technical
\ssistant was conducted by Sui K. Thakur, Retirert dudicial -
Othcu Tarajan._Jorhat. who wa . appuwm as Inquiry © ylicer vide
o. CSB/ CMER & T 15(1h)/ 20Uy /FIR/RZ 85 dated
27.05. "006 The Inquiry -Authori ubmitted his find: x”“ vide hig
report dated 05.06.2006. A cop» of the ]nun vy Regort was s
orwalded to: Shri..Bakul | Dutta ¢+ 10/ 1082005 10 .nmm hiii 1o
%omlt hxs leplesem(tum.j it any. 'IL furnished his represe mm.(m on.

29 08 "006

WH}—REAS ih-> charge levet ed agawmst Shr %nkul b -lm-is that
he. whilé functioning us R.d\n.x,ql Assistani-al Central Mugs B
'Ri‘it,d c¢h ‘& Training . Institute, i.ahdoigarh, Jorhat had failed fo
maintain official discipiine deent i be obhservs ed-by mm and acted 1
manner quite unbecoming of a Gowernmant Servant cau Sig physics '*, :
harm by, mtad\mﬂ on Shrt Ajis .Roy. Asstitant luhu;;.,..,z and
disclosing his. imtention to Kili Shri Nasaan g\n\.“anm Chowkidar,
CMER & TIL. Lahdcigarh. The 0T acts committed by Shei Bakui
Duua kOﬂQUtULL seriots misconduris on Nis PArT W hereby he acled ina
manner which s quize unbechming of & Go-ermment servant
contiavening Rule 3(1K ) &GiDer COS 0 oaduets foales, 1964,




Wheuas the lmdel‘;sl
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uwahats Banch

on having perused i the complete

documents and uamda of ‘the inquiry, makes ‘the following

19

(V¥]
N

‘)

“The inquiry proceeding which was to be held on
21.4.06. but the delinquent ofi licial -failed 10 turn up
_ratieer W AR Y

attend the ngLiry. Consequenllv 05.06.06 was_ fixed
“for regular hea.mo Aq such; the sequences of evenis
‘that - are - cortained in- the " article es/statzment  of
"imp_uiations_c)x v:“"‘ -we were taken up for deliberations .
on the same day in course of ,reguIU, Inquiry

. obser V&tlQHS. g

without any witten justit fication for his unability to

“proceedings.

In all 3 (five} listed state (prosecution) documents

submitted by witnesses were admitted and examned

during the inquity.

YRR |

S (Five) \lrlt“ vitness ae lated in Annexuic Hi ol the

charge sheet were advised te appear before the !nquuy
officer and tc adduce their evidence in the case.
-Accordingly, ‘tiey were present in response to the

summons and made their d‘eposiriOns.

':"“he <ald Shrl Bakul Dll[td T.A. the accused, -was.

‘permitted to 1n<pect the listed documu‘:ts

A'ccused Shr B;al\'ul Du[lu,-"l".’A. fel-ied on his statemertt

~'f’and declined to adduce fuither evidence:

' '_ln pu sence of mth the partics the articles of charaes
“along with the i niputations of mise sonduct in support of
y ‘;;the articie of ciarges was read out and L\plamcd both. -
“in Enszlmh anc Assamese to the accused Shri Bakul:
‘Dutta. T.A. . Shii Dutta T.A. pleaded as innocent and

'demed the char aés. wished not to engage any aewmc

-assistance and pemmcd on defendmu the charge

- himself.

Contd..: 3

e



R The case -being that
complamam Shri Ajit Roy, Ass‘stan L
with-few other- ‘staff of Ceniral ~.uga Eri l{c ,\,m\h & Trairing Ingtitute,
L.ahdcigarh, Jorhat in tae tea stop located in front of the office. the

S La\lh” fea d|f){ L

accused-Shri Dutta. T.A. who cane to the office on his scooter and afler
“parking - thg scooter inside the office premises, immediately started, o
shouting Jn«mlv ‘enquired where zbout of Narayan | Mahanta, Chowkidar,

On heing told that Shri Narayan ® Aananta, O .Itl\\klddl wos on leave by

; é'«\;

Shénr.. while the

Shn K.K. Doley, ChO\\L dar on \,m\'. he started angrily fo shot {hat had

\amvan .\/lahdnt& Chovskidar bezn present, f—,‘c‘&p_l__l_u !my > et him mto -

——

upoxted to his wife that he had +licit relation with Mahant's wife and e
vanted to punish both of them. On not finding Siri Naravan Mahanta,

Chowkidas he than, rusk ed rowerds the tea shop with a Dao i hand and
charged” Shri Ajit Roy: Assisizat Technician for fling 7:.mlam of-
‘nns‘appmpnatmn of cooperative society fund made by the said Ajit Roy

against him. Ik attempted to assialt Shei Ajit Rov with the Dao in hand.
Shri“Ajit Roy Cauehrhold of the fand of Bukid Datta, T.AL wi the progess

0 could save himsel! from the fatal attack made on mn’.«l,_\' Khiri Bakul

Dutta T.A., CMER & T Labdoigarh. During the scuffle. Ajir Roy

sustained cut injury in his vight han
'Prnnmy Heallh Centre. Jorhat un\iu O.P.D. Registration ]\'n 13318 dated
30.09.2005 for treatment of I'is injury. 'e-me'«nonn of which he
moduced in suppo:t of the i m]uv\ ustamcd by him (Exhibit A, '

Whereas tha 'under‘ion d, on a mxeiul exaniinaiion of the

entire documentb and records ?h 248 mth«‘r observes that- the
mliowmc obselvaflonc made bv He Inquiry O f‘lLGl in the | mqun Process
are correct and acceptab.e. The & ud« of charges . the undersigned al m 2
"thl!Oh scrutiny ofthe document: and ubmd& observes that:

S Tln inquiry officer - the. precess of irquiry has’

aonsxdexed t!u 10“0\\1‘)\‘ Domlx soresnect of the charges:

-t

(&) Whether the oo naueni Bak
Shri Naravan Mehanta as alleged i the articls of charge.

(b) Whether he attacked Ajit Rexy with Dao.

“(¢) Whether Ajit Rey sustainied injury in the attack. '

- (d) Whether the sud acts commitiéd by the delinguent
amounis 1o éros:. moral mtscoerduct. S
' o Contd. 4

pieces. He further aileged that Narayan Mahanta a2iong w ith Ajit Roy had

d. Khe “’\ later Cu \."( L\! }‘\ur\d,ch:

i Dradia atenmpied o myrder



: mnv occurred on 30.0%
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. The copies of the s{aicments me in evidence b\ Q:hrl
-Ajit Roy, Aislst’mt Techniciarn, Shri K.k. Dole\ Chowkidar, Shri
Mohan Das, Chowkidar. Shri Puiin ‘Hazarika.. lnme Scale Field Worker
md Shri Nala\fan Mahanta, Clrowkidar was asc ertained to have- been
ceived by Shri Bakul Dutta; T A were Nlmud to be prod uwd by the
ose . .

or ntm“ otmu

}. i

3. The statements and their ummtuxes thsrc undm were -

ldentmed by each .of the said witnesses. Shri. Bakul Dulta, accused
Ofﬁual cross examined ‘the witnesses. Though, the accused’ Shri Bakul
—'—\__/_\"\

Dutta, T.A. disputed the exhibii: and tried ha.d to prove the fact in.the
case that he did not possess a Dro, during the process of examination he
failed in his effort in refutir, the legitimacy of any of the state
docummt% and any of the points contained in. the depositions which were
made by the witnesses during th= course of mquuv

4. 1t 1s estaklished tiv the charges of intension of Shri Bakul

~Dutta. T'A. 10 kill/cause phy feal harm te Shri Naiwyan NMatianta,

——a /_‘b-\ \
Chow}\ldar who was mmdemalp absent on day of the- incident has been
ectabhshed Furthermore, the fa:: that Shii Bakul Dutta, T.A. physically
“assaulted Shri Ajit Roy, Assistant Technician in front of the gate of the
institute on 30.09.2005 at 9 Avi. and ‘the possession of 4. dao has been

estabhshed through the evidence. of witress. The evidences ot Shri KK

Dole\' Chowkidar Shri Mohan Das, Chowkidar and Shri-Pulin Hazarika,
TSFW:- (PW” “PW3 and PWS5). who boldly conﬁnmd ‘their wutten
statements dunno the Lomse of *.eir depomlom . e

5. Shn Bakul Duttz. T A.. has dcmui pos,e»mn of adao but

, ddmmcd possession of a scooter tool on the day of the incident in his

upuscnranon dated 29.08.2000o. However. ic has not disputed the
wounds sustamed by Shri Ajit toy and the doctor’s plesu iption for the
medical treatment received by it A it Roy. _};.c' {'au is that the incident
i Tront of the main gate of the
institute where he after pall\mo iis scooter surged towards Shri Ajit Roy
A Trwith'a dao and caused physical harr: to fiim has been established.

Contd..5 |
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_ The Inquiry Orﬂcef
on Shri Aut Roy with a Dao with luli ; :
and has concluded as riotous and dlsmdulv buna\ iour on'the part of 1he
Shri Bakul - Dutta.  Considering merit of the documentary and
Lucumstantlal ev*dencc and that of the deposition of the witnesses, the

lnquuy ‘Officer ‘came to the” corclusion of the charges framed against

Shri Bal\ul Dutta T. A is true ar d proved.

a) The said Shri Baiwl Duﬂa 1. A during the course of the

mquuv process has failed to th: arguments named by hir in support of
him, the charges leveled agair:t himestablished during thL course of .

depoutton made by the state witnesses. Shri Bakul Dutta, T.A. neither

during the cross examination of tt:¢ state witnesses nor by way of V\lmc n

statement could establish his inrizcence during the course of the inquiry.
There is-total resemblance betviuen the depositions of PW1 and PWZIL.

Similarly. the depositions of PV:3 and \\/ further conohouud o that |
~of PWland PW” ' :

b) Since the exhibited documents pmduu. hefore the

mqmw officer “contained signatures of -the. concerned PW's and have

unamblouousl\f voudud for the veracity of the (\hlhll& The char uc< of

il intention to cause ceath/ph\ sical harm to Shri Narayen \’lalmnm
Chowk\dar and, the physical IAes W Vith @
RO) A T. b) Shrl Bakul Dutta has been esmbm 1cd

' T A do not warrast any mnsuic(atlon and scmtm\/
Notwlthstandmo this. the under:igned makes. the 1 ohow1..; observations
and’ L01111nenf(s. ' '

Ay It i-s,becauS of the simple fact remains that in ln ¢ with the
principles of natu-ai justice, - the - oppoxtumtv of eross
examination is exicrided to a‘.uls\d official Shei Bakid

3 ofﬁmal fails to mah: use of the said opportunity, attracts the
. :“attentlon of the Disciplinary authority and having submitted
- his’ replesmtatlon i support of his defence uporn : serving the

mquny report to him, the discipl inary authority cot uld not be

- convinced. on his vleas for inriocence whiie ariving or
‘concluslon on the findings of mqun\r 1epon ‘

ao inflicted on Shri /\m.

As such tha. issues in the said n:pxesentatxon of Shri Bakul

Dutta T.A. durmUr @ INqQuiIty process and when the accused.

Contd..6



P
o 1)) :Whe.eas a - c:veful - examination of “the
o S issue’ as a whole t’:, undersmned observes that the written

1epxesu1tauon datcd 79.08.2006 of Shri Bakul Dutta is
| unacceptaole inas vuch as strain/siress relaied petsonal
~problems can it no vay mducc an official to take re course {0

riotous or disordesly behavior during ‘the course of"

| dlschalgmo officiai duty whereas one is always. supposed 10
- keep cordia; Ielauop with hl\ tmlow workers. :

mww he undersignzd-is of the LOlbld(‘led opml\)n that the
"duéstion of moral duties, c'th‘l ‘sense, responsibility and
0 2 APR B cial obligation reigzns supreme at all costs it any sphere of
2009 B . c1al / personal life either at home- or place of work and
i “rhore so on the part of a responsible g sovernment smvant and

Guwahati Bench -

;;ccused olhual tried to lusuf\/ is not JLCLptabIL

S iv)  As such, as fat as (s dxsuphnfuv case is conu rned, 1S

~ -yiestabhshed that Shii Bakul Dutta. T.A., thc charged official

had.made 2 fata] atiack on Shit Ajit Ro> AT of CMER &

- T 'Lahdoigarh causing physical injury on 3() 09.2005 1s
5':establlshed beyond 4oub( and subsequent repre esentation .of
“Shri Bakul Dutta, i .. pleading his innocence w arrants no

] f,coxi‘sideration.‘

The ﬁndmos the nqu ring Authouty has dmved at are

undoubtedly loglcal He has borne in mmd the principles of natural”

justice and 1easonable opporttunit;. Having conducted the: inquiry process
and n h'wmo arriving at his tn.dmos he uhlbmd utmost balance and

kept in mind what was said and done was conisistence with the ‘normal,

principle of human ‘behaviour, specmll\ considering -the umquenc<s_

mvolved in the’ article of charge hat st..0d framed n thc case. He even
allowed the accused official to put forth his pamts regar ding the personal
xssues out of the strenuous. relation with Shri mra»an [\aahaum and bh i

Ajit Roy He has vlaced his reliance only on the facts iwhich had come .

1nto evxdence and which the defence side lmd fad the opportunity 1o
~examine-and Icfute His conclus:on in the m;)mt is lea<0nnl le: he has no
doubt, cleallv indicated in e report the reldtlon berween the
mpulauons ev 1dence and concl" jions. ' ' : :

Contd..7
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wholehearted ac +in-his cepresentation dated 29,08.2006 and alsc als
- that of his

“him fora nmmd of four vears. Accordin

BL it 1)
i St A

SRR The unde1 igned, having had th()rough ol)sumtmn and
calefu scrutmy of the entire documents of the case, while agreeing with-

.~ the findings- of’ the ]nqum Oificer holds that' the article of Charges
- fram#d ‘against Shri Bakul Duttz in the case stands proved by cogent and

é'o”rxv;_n@ng evidence and that as such Shri Bakul Dutta, T.A. has acted in
a manner_which is quite wincecoming of a Govt. scrvant thereby
. 5

(011ti‘5\f0ﬂiﬂb “Sub-Rute (1) (i alfd_ (iii) of Rule 3 of Central Civil
Servlces (Conduct) Rule> 1964.

I\OV\ therefore, thc unduswncd arfives to thL LOﬂLlUblUl]

- that the Lomponents of charges proved against bhn Bakul Dutta in Lhe

case are extremel) serious in na+ure and constitute serious misc onduct on -
his. part and has failed to mai: xtam absolute mtequty, “had acted in a

manner which s ‘unbecoming -of Govt. -Servant., the undemoned '
considering the len0th of serwce put in- by him in the board and hi

previous unblenﬂshcd}eiww records considers that a mau»r ‘
pendlty of ™ reduction in a lower stage ir: the time scale of pay tas
provided under Rule 11 (V) of CCS (CCA) Rules, 1965 be imposed on

S'J.!d( 11llu pLIanv iy

“feduction 1o a lowex stage 'in the time scale 01 pay by onc stage for a
'penofof Tour. vears” is hexebv mposed on Qhrl Bakul Dutta with further ,
direction that he shall not-earn his annual increments of pav during lhe
said period ot reduction and t5at o e expiry of the said period of

_reduction, the I‘edULthH ml nof have the effect of posgpo\nmg }us future

;mrement of pay

p_—ry

{Di. B—Etmkravorly) \
Director / -
| - Disciplinary Authority
'1 Q. o s T
: Shn Bakul Dutta
chmca] Assnstan*

1he'“A55|stc,m Dmcto.
lek\mrm Seed ?Pmductlon Centre. Central Silk Board’
‘Kaliabari. P.O..B(‘)ko‘ 781 123, Kanirup (Assam). -
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T ' \ - uwahanBench o o : 1}21/21_3 ‘[5*,11_-b(

“The Chairman, rentiral Siik'Board; Bangloré.A

. !;_:"i N .
Subaﬁ An appeal fi)ed by the appellant pray1na fo set_y

< 98
' asude the order passed by the - Dlreutur/Dzsulplln—

- . -_-'.U\“
t o ary Authorltv, Central

SR

Tra1n1ng 'Ins*1tute,

Muga, Eri 'Resegrch and

Central Silk Board, Ministry
of Tektire, agdeigarh, Jorhat, Assam.

:“?ﬁéé* Order ~iszued under“Memﬁ,Nor.ESB/CMERj& - 11715,
' é%. (11572005 FIR/SS11 dated 29.11.06.

Pl Respect%d Sir,

L th_ due g’rwaaect I beg'to“h,file this féppéalf

vour Honour prayl.a fior antting asxde/mad1fita—'i

A R

"cellat1on/a teratxon fof order ‘ under Nemo No.‘
Axted“ above passed by the Dirc;txnn/D1S|1pl1nary B
A,,{ . . .

Xy - of GentraliMuga, Eri, .Reseavch 2 ATra1n1ng

Central Silk Board, ‘Lahdoigarh, - Jorhat,

{7quf ‘Qir, .1 was qualified to be appﬁinted to ‘the -

_ost oﬂ-»f1eld cum Laboratury‘ Assistant and accordingly:
wafl f?s &appoznted o the said _pmst‘On'11/12/i981 and 1
RTINS | EP . T X
dxﬁtharged my. dut'es to the best of my abilities ~and

PE . ,~- ; &
, satasfact1on to ali concevned. Belnq I am loyal, sin-
o ’ Lo ) . "”‘- .

Acere, é;lxgent and dutzful to my serv1re I Qaéfbrameta

f TeLAﬂxral Asmlstdnt and mreﬁently ] am -
my’ cuaties s Twlhnxnal Am%lstant undef

 i§Qard. Fram ‘he dateA:nf app01ntment t111 the

B YA,

Lo e in e
L. P - -
h

Cohtdfié/—

+
.
e
1
Ve
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uwahati Bench '

i o

cccurrer-ie  there is no any ‘absence’ without
no enqu. "y and no - disciplinary ‘proceeding |
‘acquired my reputaticn due “to  hard,

-iiy and obedience to the guper o

ir, On.30.9 05 at abcut 9.00 a.m. while coming

to¢ 'my off1;e I uanted to know  about Ajit Roey who

ettt n o ——— = b
TN T Ty

took Rs. 6,850/~ fvbm me as lean ‘iﬁ'the ménth‘off&ugﬁst

Fo-

9004 and not refu,ded the said amaunt but no ‘sinéere

is- taken rather. he buspd - me in7 lethyz

Sri ;Ajit. Roy dd»erse y 'repovted t"fﬁy

M,uffxcer? ét working statlon whzch ‘resulted‘

worsxband th concern autharxty 1n1t1ated:
v‘prc\ued ngs agminst‘Ame.' it ne@ds‘ =pf.

.V'hgumentgon that no first information veport was lodged -

Q}r, I partin;patéd in.she dié;iplinary pro;eed—

t same was not conducted as per the prmv1sionr

..._'m
) O
: L‘F

Civil Servicas Rule. No zopy aof 'fufnished
héve:;right to rgueivé tﬁe same. I was nog
have | nspection of.mrigihai dacuhents .and<
of document WEVEASEIVEd upbn me}ﬂ ThbugE; 1

been assisted fram

Contd. ../~
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uwahaﬂBench N

* 0—§mp1nyeP‘du'zng

'~ .9'9"' Y" R
L r‘(. . ;1,

i
T

oA,

e

.,.w P . ' ,‘;"‘; . 3 oo ‘»“;.‘\{. . o
‘Lder undev‘“ Memo ’“NDJ CSB/CMER - &,';'TI/15

"\ P, . ,}{:f: ; CARIN ?q S - , - .
‘@L,,‘;(rgg}ggpslr1R45511 dated °9 121, ooe , that the compo-

. nent of uharges pruved 5931th me and the . disciplinaryQ

§ . , lt )' :

‘;tq’, lower stage in the 'time scale of payt by  one

shall not earn my ~annual incremehts"of

v

"h ¥ . R '5‘ !

s
P

ar

T

hg“:pena;tyi inflicted upon me is totally qiSpfd#

nf < : L
bo tlonate and as such the order passed on 23.11.06 is

Z s

i liable to bte set aside and guashed.

,anfdg;_/—

the 1éour5e of prureedanas ‘but
not al'owed tu me and as: such thé‘ entire'

,are vitiated frum the astab11shed proce~‘

li”"Sir,‘ the D1 ector/dlsglpllnavy authovﬁfg _passed

-?f"fauthority‘-inflictaﬁ the major. penalty of ‘feduction
perio - of. 4 yearu with further.  divec~
ﬁid period'uf“ redtction and on fthé'

vsagd yEYIOd of redu-txon ¢ the _reduct1on-

'hévetﬁﬁé'”foect of‘postpqning futﬁre‘iﬂtwemEnt;

Slr, I YESUELthII/ submlt that I am  no. Qheré¢

“lved xn any fiﬁcidents ag stated in the: sald order
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Guwahati Bench

under ' the abcve - facts and
stancas it is ﬁost resbectfully'—bkayed
that Your Honour weuld be graticusly

pleased to admit my ”‘éppeal.“and  be

H

pleased - to set ‘aside tﬁe arder dated

29.11.2006 passed by the Director/Disci-

I plinary  Authority with back  benefits
and service séhiority,iAdd for =~ this .

act of kindness the appeilant shall ever.

pray.

'Yéura Sincerely

Sri Bakul Dutta
Technical Assistant

>4

- Contde../~
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| R atlBench |
( | NIH \lu\l)f\”f\* “'l RATIVIY 'lH” UN/\I, ( U\\'\”/\H l’l“N( H»

_ Origina! Apphcatmn No. 171 of 2007.
I)nto of Or Jo Thi% t'ho 2nd Day ofAuguqt 2007
B TIE TH)N BLE SHRI K., SACIHDAN/\NDAN Vl Cl (‘HAH{MAN

- . . . . ) . ‘5"

Sri Bakul Dutta ‘
Sonof Late Moni Rain D+ tla
Resident of village Rupnsgar, - - S :
P.O). Bor hola, P.S. Borhot:t S L ’
l\nxtmt Jm]ml Assam. . _ e 1\|)|)||uml

Shn R Smml & AL l\lmlo"uo
"V ersus —

). Unmn of Tndia

' f(‘l)(b(l by the ."w(‘('l(\(w

to ] 'oﬂ‘-f( iovernment. of Indin,

‘N‘llll try of Textilos,

IH M lmuml Mmlwu n, Now I)(\Hn

Do lh(‘ ( l airman,

(,mﬂml Silk Board.
- Bangaloroe!
3. The Dircector,

- Central Mugn. l5ri insnarch & Training Institute,
- Lahdigirh, Jorhat, Assam. ‘

The doint Director, Neaea, Silk \"mm
. Hnml O panisation, ispur, o ,
_ I\m:n Zoo, Ciuwahati. : o R(wpon(lonl 5

A I)l‘ Addb oo v

DR DR (ORAL)
‘Sﬁii!;{lll_iiﬁzf}:til.)-'\N A S e e
| Hu applicant was nppomi(wl ns lutl)\)lu((ll\ \smsl'm( 7‘." N
l‘)Sl .m(l (lh(h arging his duties anil ll‘kl)()l\\lltlllll“\ I various ("I])"N‘H\" '
_un«h ¢ {he ’!“.:.‘.'{g-l')ll(l'i"ll':-l There was n (I:\pulv of IIN applic; m( with one 'v
- \jil |u»\ Assistant Teol: aician o lh« same oflice iy respect of a loan

. ald

\\huh ullmm atod o Hu Loeaance of aome mm(unlum d: llml 22006 lor




LOT mit;lwh'1"\-'iuur The nppln ant |(‘|)h<~<| to lh(\

E lmpui.tll(m ol misc omlu«
A .s:un(_e mcmo on 3.2 ()(» The (llsuphn'n) pProce odi NG was mn(ltut(\(l in a

S very. lll(\gx} m:mn(\:r. hy not. 'lﬂm(hng (ho '\pph("ml "1<10(|ux.1(,0

oppollun-l) o defe n(l s case. \«mn ieved by those (l(ll()n‘» ()f lh(\'_
‘u«puml(\nls (ho upph(mn has hlml ”IIH O.A \Vllh n pmwl Io ¢ :l nsul(\._
V' and (|u.n<.h meno dated 2.2.06, ‘77 30() 10. 8 0() un(] 20.11. OG "I‘he

ﬂpphvuul h.ls also pr ayed that he ani 1y be ullm\(wl (o (hm\ lw. pay uml--

'qllowanws W llhoul any . odu(llon l)\ nmmhumng service sonlotlt)
Nono pros onl fon the applic 'ml,'.'lil_o.':_u_'(l Mrs M.Das, .Ie,m:nm_l A(ldl.
C.G. S < for the l(“ pon(lo its. On carlier oceasions whe n the matler was

I H((‘(J un‘...)(}()/ 17 7.07, 25.7.07 'uul 26.7.07 none plmonl for the

— e b

o ll|)|)|l("lll| \\ hen the resp sndents counsol w.nmlmxllx mgumg llml she’

--hu ;,ul ma(uu(mn lhul lh(- Tt Hhor poert unm;, to O (\niml Silk |301n(| ;

ﬁ\\ lmh is a sl,.xlulms 1)0(., constituted un(lo tlw Silk Board ALL 1918
A I‘he saul Bo’ud is noL no‘ified under bulmn 1 1(2) of tho: C‘AF /\LL and
| an Inl)un ' hias no jurisdiction to enter (mn (his n|>|)||(nl|on She has

fu‘rmshml-',:' \umnmmmh(m datedd - 20707 isaned by lh(- IM(‘(I()L

Central Muga i l\(‘s("ll"n & Training lnshlu((» which may l)(\ lx(\])t on

record.
( o1 .ululng Hw k.ulmna fon and I(((H(l\ .lh(\-nh pmclm (‘(l
‘55“‘?‘1 L‘h‘l;. lnbmnl m:ip not have |ln|mh«tmn {o (\,nl(:rlzuin I,Ins:

Capplication. Aceording Iy RRNE lll‘l\]l%‘w((l for want of unwlulmn In

~the circumstancas.no m'(lwr as o costas

P

- Torum, il he so derives,

&0 F

e Tabunal
R R R Y
LN L T OH

BTT7 T nwa al-d

.un (;f Ihv ITRNS l,h;xl, _in(:n .")«'(:I,m_w ].162) uol,nln mon ]mk not. lwvn .

The applicant will b at liberiy to approach the appropriate

| '/7.}
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Muga Suxworm Seed Organizatéon

Central Silk Board

, MmrstryOf Texiiles: uovr Orind;a - ,
g 2203468(0 - ‘ D S. Mansion i} Floor |
‘ b R | /"\ * g R.G.Baruah Road |

Fax 220345689 * g | !
Emaﬁ msdp20®4 @sufy com &l qSJ"’ )5 l‘ Guwahati- 781 T05. I
l 3 ‘ . I
" 45 L" ‘H- i - ‘ = J o . : J
ND CSBIMSSO“HBZ%ESIPi -BDI 4§ [5Y 7’ - Date 11 A0. 2007 '
MEMORANDUM

Sub Reduction to a lower stage in the tnme scale of Pay -ieg.

, - . 'Sn B. Dutta, Technical Assistant is. hereby informed that order for
- IS reduc'tlon t?; a Iower stage in the time of scale of pay scale of pay lssued the
’ 'thls ofﬁce memo No. CSB/MS O/1/1/322/ES/PF-BD/543 dated 18.04. 2007 haS"
g been rewewed and in modlficw:on to it, his. pay of Rs. 6800/- in the scale of Rs.

5000-? 50-8000/- to be reduced by one stage for 4 (four) vears w.e £.29. 11 2006 |
x Thus ms pay wm be drawn at Rs.6,650/- w. ef. 29 06.2006. . .

| _f:j \\‘C‘( [%

Noele 0D - SCIENTIST-E’
TO 15A. ~.‘ - “"‘ ) .
/Sri Bakul Dutta TA. .
.|ThroughtheSc¢entfst-C :
- SSPC, Kaliabari (BOKO) -

g S¥M‘:&_L,~~—b~ SIS 1 ’v i [ A;_.-’”W .«w



- S. O (L:) lu e\musc of the power conferred by sub sccuun (2) ofseumn 14 of

- the Admlnlsllalno Tribunals Act, 1985 (13 of 1985), the (' enlral Government

3 *L

(JOVEI‘\ \’MWNYOT l\JDlA

New Uclhl i md the ApnIS}L 20()8

-.;f_j"' 'NOTIFICATION.

\@ M\,én o

fgH() LH l’llBl "lll l)ll\ IHE(JALI P OF INDIA |>\|l(/\() H\ RY
S0 AR, Sl«LhOl\‘} SUB SI CTIL)I\J (H)l

au-‘:)" s \

%) W& C,,ﬁu (et

M!NISTR) O 'ERSONNEL, »USLIC GRIEVANCES AND I’[~N5IONS Hwd, Cod,
; ﬂ-‘g_u)u»\u [MENT or wJRSONNEL AND TRAINING)

&.&W P
NVtuJuJ%29&é b<9{hua«§x gt
alped
| ";*?st
v'\f?\ . .

hereby, specxnes the 1" day of May, 2008 as the date ow and from which the-

'prov:szons ‘ol suh ssection (3) of section 14 of the said Act shall.

apply Lo the

organisations mculmned below, -being the societies and statutory organisations
owned or conlmlled Ly the Goverraient and makes the lollo“mg amendments in

. the nou{'cauun of; the Government of India in the Ministry of Personnel, Public
Grievances and Pensious (Department of Personnel and lrammg) llUlan(' G.S.R.
730(5) dated lhc 2'“' May, 1986 namely:-

In the Schedulc to the said otification, afler serial- numbcr l03 and the

_entries. relaung lhucm the followmg senal numbers and eutries shall Le added

‘namely - X
&No.' Nam( dl'(h( CorDOrahon /Sg cty/ Other Autht_r_;iy “__‘-S‘l—dl;;—— -
(n - (J ' ' ._(3) _—
104 . - Central (juunscl for Research in  Autonomous body constituted
.. Ayurveda and Siddha under Socielies. Registration Act
IR o under the Ministry of Healtlr and
b Family Welfare '
IVO’S" _. - Ccnual € nuucnl for Researchin  Autonomous bc»d\: under the
BRI Homwpnlluv ~ Ministry of Health and Family
e s Welfare _ ! .
106 - ‘:'Cen;\lrai Council for Research in Autonomous budy ynder - the
“Yoga and Naturopathy - Ministry of - Health and Fanuly
S ‘_Wclfare _ - .
107 Central Council for'Rescaich in - Autonomous . bod..y under the
-+ Unasi Medicine. Minisiry of Hedlth. and Family
R Welfare. I S
108 ‘Central Council of Indian Autonomous body under - the
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